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HOUSE OF THE PEOPLE
Tlnirsday, '3rd July, H)52

The House met at a Quarter Vast 
Eight of the Clock

[Mr. SrFAKLH in the Cfmir]
QUESTIONS AND ANSWERS

{See Part 1)

9-15 A.M.

DEATH OF GURU GOSAl AGAM 
DASJI

Mr. Speaker: Before we proceed
further, 1 have to inform the House 
of the sad demiBe of Guru Gosaj Agam 
Dasji, a sitting Member of this House 
who died on the 28th June, 1952, in 
his native village in Raipur. He was 
a Member of the Cdnstituent Assemb
ly of India. He was elected to the 
House of the People from the Bilas- 
pur-Durg-Raipur—Reserved—Scheduled 
Castes constituency in Madhya Pradesh.

The House will join with me in 
conveying our condolence to his 
family. The House may stand in 
silence for a minute and express its 
sorrow.

LEAVE OF ABSENCE FROM THE 
HOUSE

Mr. Speaker: I have to inform hon. 
Members that I have received the 
following letter from Shrimati Renu 
Chakravartty:

“This is to request you to grant 
me leave of absence from Parlia
ment ior the period (about a 
month) I shall be going to Berlin 
to attend the Peace Congress 
Bureau meeting. 1 shall be leav
ing on 28th June, 1952 and I shall 
be obliged if you will grant me 
Ibis leave of absence.'’

105 P.S.D. '
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Is it the pleasure of the House that

she should be granted the leave?
Leave' was granted.

PREVENTION OF CORRUPTION 
^SECOND AMENDMENT) BILL

The Minister of Home Affairs and 
States (Dr, Katju): I beg to move for 
leave to introduce a Bill further to 
amend the Prevention of Corruption 
Act, 1947.

Mr. Speaker: The question is:
•“That leave be granted to intro

duce a Bill further to amend the 
Prevention of Corruption Act. 
1947.”

The motion was adopted 
Dr. KatJu: I introduce the Bill.

CRIMINAL LAW AMENDMENT BILL
Dr. Katju: I beg to move for leave 

to introduce a Bill further to amend 
the Indian Penal Code and the Code of 
Criminal Procedure, 1898 and to pro
vide for a more speedy trial of certain 
offences.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Indian Penal Code and the Code 
pf Criminal Procedure, 1898 and to 
provide for a more speedy trial 
of certain offences.”

The motion was adopted.
Dr. Katju: I introduce the Bill.

GENERAL BUDGET—DEMANDS 
FOR GRANTS—concW.

Mr. Speaker: The House Â ill now 
proceed with the further considera
tion of the discussion on the Demands 
for Grants under the control of the



3131 General B udget— 3 J U L Y  1952 D em ands for G rants 3132

I Mr. Speaker]
Ministry of Finance and the cut 
motions moved yesterday. I believe 
discussion on items other than Plan
ning is to continue. Hon. Members 
will remember that today is the last 
date and guillotine will be applied at 
1 o’clock. 1 think the hon. the Finance 
Minister will take about half an hour, 
or will he require more? .

The Minister of Finance (Shri C. D. 
Deshmukh): About three quarters of
an hour, Sir.

Mr. Speaker: Very well. Then I
shall call upon him at 12-15.

Dr. Lanka Sundaram (Visakha- 
patnam): May I rise on a question of 
procedure? Some of us have request
ed you, Sir, to give us an opportunity 
for a discussion on the Appropriation 
Bill.

Mr. Speaker: I shall clarify the posi
tion when the Bill actually comes be
fore the House.

Dr. Lanka Sundaram: Thank you.
Mr. Speaker: In the meantime hon. 

Members will do well to give some 
attention to what I had expressed in 
1950 when the • Appropriation Bill 
came up for the first time. They will 
find the same in the small booklet 
called “Decisions from the Chair”.

An Hon. Member: Is it available?
Mr. Speaker: It is available, if 

Members wish to know.
Dr. P. S. Deshmukh (Amravati 

East): The decisions may not be fol
lowed every time.

Mr. Speaker: It is difficult to build 
traditions and democracy if ex
pediency is the measure of the whole 
thing and not principle. And hon. 
Members will agree that even at in
convenience sometimes, it is better to 
follow precedents unless the circum
stances require a change. That is a 
different matter.

Hon. Members will find certain rules 
nlso on the subject in the Rules of 
Procedure. I believe each one of them 
has got a copy -of Rules of Procedure, 
and I would request them to read the 
rules also.

I would request further that Opposi
tion Members, parties or groups, who 
wish to raise any points in the Ap
propriation Bill will do well to give 
me advance intimation of the specific 
points which they want to raise, so 
that I may be able to see as to whe
ther the points are absolutely new and

important or whether they are cover
ed by the previous discussions for the 
last eighteen or twenty days. The 
whole Idea is that there should not be 
any repetition of the debate on the 
Demands for Grants. That will be 
tanlamount to a waste of the time of 
the House. If there be any really new 
points which require any further 
elucidation or consideration, certainly 
I would consider them and then I 
shall be in a position to say as to 
what discussion and up to what time 
it should be permitted.

Shri S. S. More (Sholapur) : Can we 
not emphasize some of the points 
which we have already made? '

Mr. Speaker: Order, order. The hon. 
Mehiber will see the difference. He 
has perhaps in mind the Finance Bill, 
and he perhaps thinks that, as a dis
cussion on the Finance Bill is permit
ted in respect of all points, so it is 
with the Appropriation Bill.

Dr. P. S. Deshmukh: Would this
privilege be limited to the Opposition 
Members only?

Mr. Speaker: Under the parlia
mentary practice, it is the practice to 
allow the Opposition to mention the
points.

Shri Velayudhan rose—
Mr. Speaker: Order, order. The diffi

culty is each hon. Member thinks of 
his own point, not minding what other 
people are saying or what the Chair 
is saying. It will be better if they 
have a little patience.

As I was saying, the hon. Member
must have been thinking of the
Finance Bill. Now, the difference bet
ween the two is that, the Finance Bill 
authorizes the Government to levy
taxes and the Members ought to have 
an opportunity of expressing all their 
grievances, because the saying is well 
known: “no taxation without repre
sentation.” And they may have their 
say in respect of each tax which the 
Government propose to levy. But the/ 
position is entirely different so far as 
the Appropriation Bill is concerned. 
They have already passed all the De
mands for Grants. And at the time
or before passing them, they had
ample opportunities of discussing each 
particular Grant, generally, and 
specifically by means of cut motions. 
It is always theoretically possible tc 
say that something is left out. It Is 
always possible that something may 
have been left out. But if that prin
ciple is acccpted, we shall have an
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interminable discussion. So here the 
real principle is that there must be 
something new, something of im
portance—and of very great import
ance. And 1 am sure, while discussing 
the Grants, the most important points 
could not have been left out. The 
hon. Members of the Opposition who 
were discussing, and who selected 
their cuts, and who made their 
speeches on Demands, could not be 
expected to have lost sight of the im
portant points. Still, some might 
nave escaped, possibly and they may 
be allowed to be discussed on the Ap
propriation Bill. That is the distinc
tion so far as the scope of discussion 
is concerned, between the Finance Bill 
and the Appropriation Bill. The Ap
propriation Bill is only setting up a 
legal machinery to ensure that grants 
voted for a particular purpose are not 
utilized by the Government for any 
other purpose. The idea is to enact 
the whole into a law, so that they 
cannot withdraw from the Consoli
dated Fund anything at their pleasure.

So, the Finance Bill and the Ap
propriation Bill are two entirely dif
ferent things. And, as I have said be
fore, in theory, no discussion can be 
ruled out by the Chair. But in practice 
it can be, and should be, because it 
is no use wasting further time over the 
same points again. Therefore, the 
practice in England as well as here is 
that points are given for considera
tion, and if, in the opinion of the 
Speaker, they are really new points 
not covered daring the eighteen or 
twenty days’ discussion, discussion 
on those points may be permitted. 
The Speaker may tjhen fix a time, 
an hour or an hour and a half or two 
hours. That is all. That is the posi
tion with reference to the Appropria
tion Bills. Hon. Members who wish 
to give their points may do so.

Now, we will procecd further with 
the Business.

Pandit S. C. MIshra (Monghyr 
North-East): Hurl ourselves as we
may, like missiles, like light bombs or 
human bombs, without making any 
impression on the rocks opposite, that 
may not be the task to which we have 
been set by our constituents. The 
masses believe—a passionate lingermg 
belief—that Pandit Nehru is good. 
Pandit Nehru is incorruptible. He 
cannot forget us so soon. But, he is 
surrounded by bad counsel. Could any
body go and fearlessly tell him our 
woes? He would respond; he would 
not refuse.

Were we to tell the people, like 
honest Opposition Members, as we

are, ‘Wait for five years. Wait till the 
disintegrating process of the Congress 
is complete. Wait till there is a 
chance lor a changeover of the Gov
ernment,’ the masses would not hear 
us. The masses would go into glooms 
and that would be exactly the position 
where many mischiefs might be com
ing into the country. Therefore I 
wish to make it clear to the hon. 
Leader of this day that though we 
might sometimes be using harsh words, 
it is only the task to which we have 
been set by our constituencies that 
we are trying to fulfil here.

And what do we find here? In a 
way we find that instinc;tively the 
masses are right, intuitively they are 
correct. Whatever sparkling ideas, 
beautiful ideas, may come from the 
leader in the Government, we find 
none of them being carried out. We 
are here on the last day of the Budget 
debate. The House will agree with 
me, the capitalists and socialists alike 
agree on this point, that he who con
trols the finances controls the State. 
What do we find here? On the last 
day of the general discussion of the 
General Budget, the Finance Minister 
told us, “We ourselves are very sorry 
for the slow snail pace which is en
visaged in these programmes and 
plans of development of our country.” 
Then he said, “ But. I am sorry, I have 
to consider the efTect of these things 
on the lives of, does the House re
member. 35,68.29,485 people.” 1 am 
glad he had left out the children, who 
come ten for every minute. Perhaps 
he had left the care of them to the 
Health Department. I am glad he 
said those things. Then, he said, 
“We can have no progress without in
vestment, and if we go into invest
ment on top of inflation, the result 
will perhaps be the opposite.” This 
is an amazing theory placed before 
the House. The hon. gentleman him
self has given the House the defini
tion of investment. He has said that 
it is money taken from current con
sumption. Certainly, we agree that 
that is investment. What is inflation? 
Though he has not given the defini
tion, I hope hon. Members remember 
the economic phenomenon of our age: 
we have money going down ihe right 
hand and goods coming up the left 
hand. That is the economic phenome
non of our age. There are two 
streams flowing in the body economic 
of the society: money flowing down
the right hand channel and goods com
ing up the left hand channel. When
ever there is disparity between the 
two, there is pain in the body econo* 
mic. Whenever the right hand chan-
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[Pandit S. C. Mishra]
nel, that is money channel, is thicker, 
and the left hand channel, that is the 
goods channel, is thinner, we call that 
an inflation period. Certainly, Sir, I 
think that is a recognised thing all over 
the world, that Governments with 
their wide fmancial powers o n . the 
lives of the nations, with a judicious 
adjustment of their Budgets, with an 
unbalanced budget on the deficit side 
when there is inflation, and on the 
surplus side when there is depression, 
can to a large extent check this 
phenomenon of inflation and depres
sion. I am surprised to find that in 
India, for five years, just the opposite 
has been practised. Even today we 
have heard of it. The Finance Minis
ter gave us an assurance that the 
back-bone of inflation has been 
broken. Only a few days later, he 
sounded another note of warning, that 
he was not perhaps sure of that and 
would not embark upon investments. 
And, that was made to be supported 
by a higher authority. This year, if 
you go into the Budget, you will flnd 
that only three crores have been set 
apart for the Development depart
ments whereas the deficit in the 
Budget is 75 crores. Look here again. 
Sometimes we are out of inflation; 
sometimes we are in inflation. We are 
having these amazing theories. We 
ran now see why the nation has been 
stagnating for these five years. I 
maintain that those years of boom, 
those years of inflation, if you .so call 
them, were the best period, when Gov
ernment ought to have gone in for in
vestments. That was the best period 
when the Government ought to have 
made collection drive of the extra 
surplus money in the people’s pocket 
and that would have helped to a great 
extent in reducing inflation. But, 
just the opposite has been going on. 
On the one hand, all the Development 
departments were told. “Go cautious
ly; you want to help the people, but 
you may be harming them.” On the 
other hand, all our surpluses were 
spent out. I was astonished to find 
that he also supported it theoretically. 
Just as Captains of ships are ac
customed to throwing oil on disturbed 
seas, perhaps, our Finance Ministers 
sauander money. I do not blame this 
particular Finance Minister. There are 
people who may say, “Ministers may 
come, Ministers may go; but I saddle 
it on theni for ever.*’ All thes»' five 
years, the balances that we held, the 
cash balances here in India and cash 
balances outside, have all been 
squandered. No development, no in
vestment. on the one hand and 
squandering on the other. That has 
been going on for five years At the

end of five years, it is clear we are 
still not out of the wood; perhaps the 
woods have not left us.

Now, according to these two 
theories that have been propounded 
by the Finance Mini.ster, we can say 
one thing. I will not draw any corol
lary; corollaries have proved danger
ous. I can say that if these two 
theories are followed, we are leading 
straighi to a point. What is that 
point? When will the time come when 
we can go in for a policy of develop
ment and investment? The Finance 
Ministry may say one day, we are just 
coming to that stage. They may 
again say, we are not in that stage 
and caution is still required. ‘ When 
the c.ountry is in a depression, in 
deflation, at that time, we shall have 
additional impetus to go in for invest
ments. It will be said, that the country 
lacks employment, so many people 
are unemployed and so this is the best 
time when we should go in for 
national investments.

[Shri Pataskah in the Chair]

And where will the money come 
from then? There, the (rat is out of 
the bag. We shall have to enter into 
investment then, but where will the 
money come from? Perhaps from 
the World Bank we will get the 
money! Call it the World Bank, call it 
the Bank of California, it is the same 
thing. It is not the first time that 
India has breathed a short spell of 
freedom. India has breathed freedom, 
many times, and many a time it has 
foundered or very nearly. We have 
seen throughout the history of the 
world that those clever people have 
always infiltrated into a country, 
mostly through economic devices. 
That was what happened in India, 
that was what happened in China» 
that is what is happening in Europe. 
Therefore, it seems, the invisible 
hands that seem to be guiding our 
destination to a particular point, are 
taking us to that position. We shall 
have to enter into investment, we 
must enter into investment, and we 
must enter into debts. The Finance 
Ministry have refused to take hon. 
Members oppo.site any more than us 
or the House into their confidence. 
They have never made a frontal 
attack, they have been side-trackin.c. 
That has been going on. and I do not 
know how long it will be going on. 
So much about policies, Sir.

Now we come to the dnv-tn-day 
expenditure. I do not know if all thie 
hon. Members in this House or how
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many of them are aware of the fact 
that we are paying a huge debt 
interest every year. And do you know, 
what is that amount? It is Rs. 69 
tTores every year. We have tq pay 
Rs. 09 cTorcs, that is what I have been 
able to And out.

Shri B. Das (Jajpur—Keonjhar): 
Yuu are talking of interest?

Fandit S. C. Mishra: Yes, interest 
is being paid. When tlie Britishers 
were here, ihey were charged with 
spending Rs. CO crores on home 
and interest charges every year, 
and perhaps that was one of the things 
that appealed to the poor masses of 
the country most and now after these 
five years of grace of Swaraj, we are 
paying Rs. crores. Hearing that 
wu are spending Rs. 200 crores on 
defence budget, everybody was startl
ed, and when these things come up 
for discussion—I kflow these are 
charged items, but I do not see why 
these should not be discussed in the 
budget. They should be. I say the 
country has a right to know, the poor 
masses of the country have a right to 
know who are those honourable men, 
now that the Britishers are gone, who 
are those that are taking Rs. 69 
crores from our pockets every year? 
C'ould these debts be not liquidated? 
You always say there is no enthusiasm 
in the masses. You make a patriotic 
appeal or something like that. But it 
cannot come whcii the country does 
not know its financial position and 
when you do' not take the ordinary 
man into confidence. I will say one 
thing: the power of the Government, 
the financial power of the Govern
ment to do good or to do bad* is 
directly in proportion to the amount 
that the masses understand about the 
financial position of the Government. 
Keep the masses ignorant of the 
financial policies, of your financial 
ways, and you will be only able to do 
them harm, never good. So I would 
appeal—this is an attempt that is 
being made in every country—I would 
appeal to the hon. Members opposite, 
not as members of the Government or 
as Finance Minist.er, but at least as 
our country n\en that thev should 
really make an attempt; let them make 
a beginning to present their financial 
budr'-t, the whole account of the 
na t ion ,  in n form that the ma.sses can 
und 'rstanil What is it that is being 
placed before the TIouse, and through 
us, to the country?

I a.sk one other question. Has this 
been specifically broufitht before the 
House at all. that within two years, 
on the procurement of grains from 
without, we have lost Rs, 55 crores?

Mr. ChAirman: You can have two
more minutes.

Pandit S. C. Mishra: The amount of 
Rs. 55 crores has been lost on pro
curement of foodgrains during the last 
two years, and even this year, we are 
having Rs. 151 crores for buying food
grains in England or through England. 
What I stress is India is a very poor 
country. I say every item that goes 
beyond Rs. 1 crore should be speci
fically brought before the House and 
discussed. That is the only way in 
which you can make the masses take 
a definite interest, a living interest in 
the affairs of the Government, and 
only then can you get response from 
the masses. You skip huge items— 
Rs, 70 crores, Rs. 100 crores—and 
then you go on to say the masses are 
not enthusiastic. You do not tell them 
we arc doing such and such a thing, 
and then you say the masses are not 
enthusiastic. They cannot, for the 
life of them, understand where you 
are driving them to.

I will mention one thing more. In 
the budget presented on 29th 
February, item 114, Finance Depart
ment was to be Rs. 4,000. Have we 
marked. Sir, why in two months it is 
Rs. 10,00,03,000? Well, I say some 
emergency might have arisen. The 
Finance Minister ought to have taken 
the House into confidence, he ought to 
have specifically said: “Look here, 
th ’s Rs. 4,000 was not enough for that 
purpose. Under such and such circum
stances we require now Rupees ten 
crores and three thousand.” Nothing 
of that sort is done. Everything Is 
skipped over.

The Minister of State for Finance 
(Shri Tyagi): I should like to know 
which item my friend is referring to.

Pandit S. C. Mishra: I hope this 
time will not be taken from me. It 
is cither item 41 or 114. ‘

Mr. Chairman: The Hon. Member’s 
time is nearly over, but he can give 
the information.

Pandit S. C. Mishra: It is item 41 
or 114, you can just And out. Extra
ordinary capital outlay of the Finance 
Denartment which was originally Rs. 
4,000 but is now rupees ten crores and 
three thousand.

Shri Syamnandan Sahaya (Muzaffar- 
pur Central): If we take the demand,
I think it Is the first item.

Pandit S. C. Mishra: Yes, 114.
Shri C. D. Deshniiikh: What item. 

Sir?
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Pandit S. C. Mishra: 114 of the de
mand. The total you had first shown 
was Rs. 4,000. Now you are presenting 
it as rupees ten crores and three
thousand—other capital outlay of the 
Ministry of Finance, that is the thing 
here. And I would say one thing
more. When presenting the budget, 
the hon. Minister said that the sale 
proceeds of the American wheat would 
go to a special development fund.
And now perhaps these Rs. 10 crores 
are being met from that. We cannot 
have both things. On the one hand 
we understand those rupees are being 
put into a special fund, that they are 
being amassed for future use, and
this is going on.

One minute. Sir, for this one 
minute that has gone. I will now 
examine the fiscal policy of Govern
ment If we go through the rates of 
tariff, we see that whereas food items 
are charged almost like per cent. 
ad valorem—that is things coming 
from outside, ordiniiry things, fish etc., 

milk, milk products and other 
things. As soon as you come to 
wine, ale. whisky, etc., it changes 
into so many rupees per gallon 
or per bottle which, when you 
calculate it, turns out to be 10 per 
cent ad imlorem. Coming to machines. 
If you take cinema machinery etc., the 
tariff is lOi per cent. If you take 
knitting and sewing machines—the only 
two machines where there is perhaps 
no exploitation, you can find them in 
every village—there, the charge is 37* 
per cent. These are very small things, 
but they show which way the wind 
blows, it shows the direction—whom 
you want to protect and for whom you 
stand. Whether your partiality is for 
the rich or for the poor! The masses 
have no enthusiasm. It is not the fault 
of the masses. This is what I have been 
able to gather in this one month after 
diving into the pool of overt and covert 
statistics and that is what I present 
through this House to the people of 
India to whom I apologise for having 
spoken English.

Shri C. D. D e s h m u k h : On a point of 
information. Sir. I would like to ask 
the hon. Member where he got these 
figures of Rs. 69 and Rs. 55 crores, as 
loss on procurement of food. If he 
not immediately ready with the 
answer, he can send me a slip of paper 
on which it may be mentioned as to 
where these figures (on which page) 
occur?

Mr. Chairman: I shall give the hon.
Member a minute’s time to give the 
answer.

Pandit S. C. Mishra: Rs. 69 crores
can be found in Volume I of the De

mands for Grants, as a charged item 
just after Demand No. 41, and Rs. 55 
crores just before that...

Mr. Chairman: The hon. Member
may send a note to the hon. Minister. 
I shall now call upon Mr. G. L. 
Bansal.

Shri Bansal (Jhajjar—Rewari): I am 
really thankful to you for allojying me 
mis early opportunity today to parti
cipate in the discussion. I would con- 
rtne myself to some of the cut motions 
:nat have been tabled on the demands 
under discussion now, namely Cut 
Motion No. 1165 relating to technical 
co-operation and community projects, 
Cut Motion No. 534 relating to acquisi
tion of Foreign Assets against sterling 
balances, No. 692 on foreign loans 
and 1̂ 0. 536 on reduction of indirect 
laxation.

There have been a number of re
ferences on several occasions to the 
lehnical co-operation agreement and 
community development schemes. I 
have gone through the agreement that 
was signed between the Government 
of India and the United States of 
America on this subject. This agree
ment has been a moot point of dis
cussion particularly from the Members 
of the Opposition benches. I have 
taken some pains to go into those 
articles of this agreement which seem 
to mean so much to the Members on 
the opposite side, and after burning 
quite a lot of oil, I have come across 
only one sentence which may be taken 
objection to, on one ground or the 
other. That relates to Article 3 which 
says “The Director and other members 
of the party of specialists shall be 
selected and appointed by the Gov
ernment of the United States of 
America but shall be acceptable to 
the Government of India.’" This, I 
think, arises out of the fact that 
American English has been used here 
and not English English. “But shall be 
acceptable” does not mean that whom
soever the United States Government 
may nominate would necessarily be 
acceptable to the Government of 
India. It only means that the persons 
who are appointed by the United 
States of America should be accept
able, and unless they are accepted, 
they will not be appointed.

I think that is the meaning 
of this phrase, because I 
had something to do with these 
things while I was in the United 
Kingdom last year. One or two agree
ments were shown to me, and one 
gentleman from the Board of Trade 
who was humourously inclined was 
comparing what was American English
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with English English. Under this 
iecnnical co-operation agreement, if 1 
mistake not, some 11 operational 
agreements have been signed so lar. 
une ot them is that relating to com
munity development projects, another 
is regarding the consiruction of 2,000 
tube-wells in this country. My hon. 
friends on the opposite side spent 
quite a lot of time on these community 
development projects. 1 think it is 
the guilty conscience which is prick
ing tnem, because I have been trying 
to go into these projects, and really 
I do not find anything which should 
make tnem apprehensive. After all, 
wnat we are aoing is that we are fol
lowing the American methods of 
reacnmg extension services to our 
rural areas, i.e., whatever develop
ment and whatever researches are 
made in the Council of Agricultural 
Research and in other fields of agri
cultural research are taken to the 
villages for their benefit. In America 
this system has been perfected. Even 
before this agreement was signed, I 
was following with some interest the 
extension services scheme in America, 
ana I should have thought that the 
time had now come—in fact, it ought 
to have been done long ago—when the 
extension services should be made 
available to our agriculturists. The 
fear of my hon. friends on the opposite 
side is that a number of Americans 
are coming to this country in great 
swarms and will infiltrate into our 
body-politic and make us do something 
which we do not want to do. I am 
one with them, if anything of this 
sort happens, to protest against such 
a thing. But so far, I have not seen 
anything of this kind happening. 
There are not many Americans, at 
least in these community development 
projects. If there is any such thing 
in these schemes, the Government will 
certainly know better, and will see to 
it that the management of these pro
jects remains in Indian hands, and 
that no foreigh country is allowed to 
lord it over us.

On the matter of community d ^  
velopment projects, I have one speci
fic point to mention. These projects 
are being allocated to areas where 
there are already facilities for agri
cultural development, in the nature of 
canal or tube-well irrigation. I come 
from a constituency which is a chroni- 
rally dry area. It borders on Hissar, 
very close to it in fact, and is also 
in the same dry zone. But the soil 
of that area is very fertile, only some 
technical methods are required to 
make it productive. I understand 
America has developed what is c a l le d  
drv farming in places where there is 
only 10 or 12 inches of rain, and pro

ducing good crops. I suggest that we 
must get some more information 
aoout this method from America and 
some community development schemes 
De located in those regions also, so 
that the recurrence ol famines in 
chronically dry zones could be avoid
ed.

As regards these 2,000 tub'e-wells, a 
fear has been expressed—and I invite 
the attention of the hon. the Minister 
to it—that because of this agreement, 
even those parts of the tube-wells which 
are being manufactured in this country 
will be imported from abroad. Now, 
Sir, 1 hold very strong views on this 
question that in no case, under no 
agreement, under no financial aid— 
whether it is by way of loans or it is 
a free aid—we should import anything 
that we are capable of manufacturing 
in this country or that we can manu
facture in this country right now. The 
Finance Minister is no doubt aware of 
one or two other matters in this con
nection and I do not want to take 
more time on those.

I come to the cut motion regarding 
acquisition of British assets. Now, I 
am a practical man. Well, senti
mentally every Indian wants that 
British interests should not remain 
here. I share that sentiment. But 
being one who wants India to de
velop economically as rapidly as pos
sible, being one who wants new dê  
velopment to take place with whatever 
resources we have got in our hands, 
I want to know from my friends who 
have tabled this cut motion as to 
what advantage do they envisage by 
the purchase or by the taking over of 
these foreign assets with the sterling 
resources that we have got now. 
After all these sterling resources we 
accumulated by the toil and tears of 
our people during the period of a 
long war. Now, if we purchase these 
foreign assets which are in this 
country, we will be investing this 
money in industries which are already 
existing in our country. That means 
you are not spending this money on 
any new development.

There is another aspect of this ques
tion. All these industries which have 
been put up by foreigners here are 
fairly old now. They are badly worn 
out and depreciated, but on account 
of high capital costs their market 
value today is very high, I think the 
book value of it which was estimated 
at 320 crores in 1948 must be about 
475 crores nowadays. Coupled with this 
475 crores you have 292 crores worth of 
securities in the hands of foreigners. 
Which means that if we buy all these.
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our entire sterling assets plus balances 
held abroad which amount to 603 
crores and 79 crores would be wiped 
off.

Then there is another point to it. 
In our draft live year plan mention 
has been made that in case we a^e 
not able to get foreign aid to the 
tune of 292 crores, it may be possible 
to have deficit financing to that ex
tent, because to the extent that ster
ling balances can be utilised to sup
plement domestic resources this strain 
will be diminished—this strain means 
the strain of deficit financing. Now I 
ask Members on the opposite side 
whether they want development to 
take place in this country or not. If 
they want development to take place, 
if they do not really mean under the 
guise of this cut motion to sabotage 
the plan, then what do they mean by 
asking Government to purchase these 
foreign assets from out of the sterling 
balances which may be used for 
various purposes including those of 
buying more capital goods from abroad, 
more technical ‘know-how’ from abroad 
and establishing new industries which 
we so badly need?

Sir, a sore point with my friends on 
the opposite side has been foreign 
aid.

Mr. Chairman: The hon Member’s
time is over.

Shri Bansal: Sir, I have got many 
minutes more.

Mr. Chairman: No, he has already 
taken 15 minutes. He can have two 
minutes more and finish.

10 AJWI.

Shri Bansal: Now, Sir, I have been 
looking through the development plans 
of Russia with some care, and I have 
found that even in Russia apart from 
technical personnel which they import
ed to the extent of 4,000 odd—the 
figure was mentioned by my friend. 
Dr. Krishnaswamy yesterday—out of 
which 2,000 odd were high specialists, 
the Russian development plan also 
like our plan was divided into two 
parts ; the first part, which was called 
ihe ‘minimum variant’ in pedantic 
language was based on local resources, 
and the other part which was called 
the ‘maximum variant’ was dependent 
on outside long-term credits. I read 
from Maurice Dobb—I am quoting 
him because he is an authority who 
is a great favourite of Members on 
the other side.

• “That a considerably wider ex
pansion of intercourse will be ob
tained with world economy”—it 
is one of the basic assumptions of 
the second part ol the plan— 
“both as a result of the substan
tial export resources available and 
in addition and, more especially” 
—mark the words ‘more especially’ 
“as a result of a much 
greater increase in long term 
credits from abroad in the open
ing years of ine Five Year Plan”.’

When Russia at a time when she 
was trying to break away from the 
traditional economy of the rest of the 
woHd could depend or could hope to 
depend on foreign aid, I do not know 
what harm is there in our dependinji 
on foreign aid. In fact, I am one of 
those who would say that without 
foreign aid we cannot develop our 
economy as fast as we want to do. And 
that is another reason why I am total
ly against this idea of purchasing 
foreign assets by our sterling assets; 
also that is bound to have a very bad 
psychological effect not only on 
foreign investors but even on foreign 
Governments as also on the Interna
tional Bank which are now trying to 
help us.

Shri Vallatharas (Pudukkottai) • 
At the outside. I wnril to .state 
that this budget is to be rejected in 
toto. There are some budgets 
which some portions may be agreed 
to and some portions may be amended 
or modified to suit the circumstances. 
But the present situation is such that 
a budget of this kind cannot be accept
ed by the people at large. The 
foundation and formulation of the 
budget is such that relief to the poor 
man is kept at a distance for all times 
to come and relief to the rich is al
ways made a certainty. During ^he 
last four or five years, the policy 
consistently followed by the Finance 
Ministers is deplorable. They went 
on making concessions in the way of 
abolition of taxes and reduction of 
taxes for the industrialists in this 
country; but I find that the tax upon 
the poor people, on the common man. 
in the way of tax on matches, tobacco 
etc., has been maintained. It is 
worthwhile to note that about 64 per 
cent of the revenue is being contri
buted from excise and customs.

Before I go into the details, I wish 
to make a specific request to the 
Finance Minister to consider the pos
sibility of effecting a reduction in the 
tax on tobacco. I have received very 
serious representations from my on-
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stituency where tobacco merchants 
are large in number that unless a re
duction in duty is made their condi
tion would become very pitiable. I 
urge this with all sincerity, because 
during my election tours I visited 
those places also and I know to a 
certain extent the grievances they 
have. The tax on tobacco was raised 
from 1 anna to 2 annas, then from 2 
annas to 3 annas and ultimately to 8 
ani;as. Last year or some time before 
it was reduced to 6 annas. Now the 
reduction must be to the extent of 3 
or 4 annas, i.e., the minimum must 
come to the point of imposing a tax 
of 3 annas. The price of tobacco has 
generally fallen because prices of other 
commodities and goods have also lal- 
len. In the ‘black market' or in what
ever market it mi^^ht be called, with
out paying the duty, tobacco is 
available at Rs. 10 per maund. But. 
licence-holdcrs are made to pay this 
tax of 6 annas per lb. which comes to 
Rs. 9-6 lor 25 lbs. The price comes to 
Rs. 9-6 plus Rs. 2, i.e., Rs. 11-6. Thus 
the stock with these merchants, with 
these licencees, cannot be sold in the 
public market. This is a very great 
grievance. Th^re was no justification 
for raising the tax from 1 anna to 
8 annas and then maintaining it at 
that level without the least contempla
tion to reduce it. I do not want to go 
into further details, because the time 
at my disposal is short and I want to 
urge some more points. So, I would 
at first humbly, make a representation, 
which must be very efl’ectively heard 
by the Finance Minister, that some 
reduction must be made in the tobacco 
tax, or else the merchants will be 
ruined to a very large extent.

Secondly, when the tobacco which 
is purchased from Madura and other 
places is taken to the godowns and 
preserved there, it loses some of its 
weight because it gets dried there and 
on the way and its weight depreciates 
to the extent of 5 to 10 per cent. The 
local officers know this fully well. But, 
on the other hand, they impose tax 
also on the deficit. That is also in
jurious to the merchants. Deficit is 
allowed to the extent of 3 per cent., I 
am told; but the deficit must be allow
ed up to 5 per cent. Representations 
about the taxing on deficit were made; 
they were submitted to the higher 
authorities; but they were not heard 
at all. Appeals were made against 
the assessments; but they were 
decided after a delay of four or five 
months by the very same officers who 
had already found that the levy of 
the tax was justified. Government may 
be pleased to see that an independent 
appellate authority or tribunal is ap
pointed for inquiring into these ap- 
105 P.S.D

peals and the grievances of the 
licensees whenever those grievances 
are levelled against the officers con
cerned.

Now I want to make some general 
observations on the Budget. I have 
already submitted that the budget is 
to . be rejected in toto. Of course it 
is quite clear that in the party system 
of Government, people who have a 
conscience to see that there are many 
things in the Budget which cannot be 
accepted, and those who have, real 
ana genuine grievances against the 
policy of the party, are not able to 
cast their vote against the Budget. 
That is the evil of the party system. 
But I am not worried at all about 
this matter. The people cannot sleep 
for all time. They have begun to 
wake up, they have begun to question: 
Is there any necessity for a constitu
tional Government with such a top 
heavy administration of highly quali
fied people who make ' the people 
starve not only for years but for de
cades together? I may tell you that 
I am not in a position to make any 
serious statements against any body. 
But this nation of great valour which 
had fought for nearly 50 years to at
tain its independence has as a matter 
of fact been insulted, has as a matter 
of fact been made to see its people 
starve, has as a matter of fact been 
made to see the people sell their wives 
and children for food and clothing. 
We have heard of Harishchandra who 
was forced to sell his wife and child. 
We have thousands and lakhs of 
Harishchandras in the country. I do 
not know what is the position in other 
parts of this counrty. I  am confining 
myself to Tamil Nad. Tamil Nad is 
more or less an independent cultural 
unit. They have no business to tag 
us on to India if this Constitution is 
not going to help us to maintain at 
least our ancient culture and to look 
ahead in the years to came. I 
can tell you that we have been worst 
hit people. We have the Cauvery 
Hiver. We can make it give the 
food we want. And yet we are not 
able to do it, and we are not 
able to give the people one squate 
meal a day. I know as a matter of 
fact that I have done a great thing in 
choosing to ^ome over to this Parlia
ment. I could have confined myself 
to doing work in my constituency and 
carrying on propaganda amongst the 
people to rise against this system of 
Government. and to see that a 
thorough change is effected by 
Dopular. constitutional and peaceful 
methods which our Gandhiji had given 
to us as a legacy. Now, I may toll 
you—I have not much time left and I 
will not go into very great detail. 
Tamil Nad is thinking of seceding
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from the rest of India. It is a de
plorable thing. I do not want to 
secede. But if the present policy is 
continued without revision and the 
sullerings of the people grow, we may 
see that in the near future a great agi
tation will be led for separation of 
Tamil Nad from India, or at least for 
having only a small connection with 
•the Centre. We are awaiting a de
cision by the Prime Minister on Kash
mir to see whether the principle of 
self-determination will be followed to 
any extent. We want to wait and see 
at the present moment.

I may tell you that this budget is 
one which cannot be accepted in toto,
1 am reminded of Mr. Ginwalla’s re
marks in the Legislative Assembly
about how the old budgets were pre
pared. He said that the Finance Mi
nister would sit in his room with two 
or three assistants. Mr. Sim, Mr. Cook 
and an Ayyer. Do not misunderstand 
me that 1 refer to an Ayyer. These 
were the words used by Ginwala. The 
Budget would be prepared and kept 
ready. Now one*can say that tho 
Finance Minister might have visited 
an Ayengar, a Sastrl. a Singh or a
Reddi to assist him. That is not the 
view I take. On one side of the 
Finance Minister, there is the Red 
Flag with the ensign of a sickle ^nd 
a hammer. On his other side, there is 
another Red Flag with the ensign of 
a wheel and a plough. And we have 
got the other opposition parties also. 
They all want to end this system of 
administration because this admini
stration has been rcsourceless and
highly reactionary.

This administration has been un
mindful of the agricultural population. 
Although the agricultural population
is 80 per cent, in this country, the 
Government have preferred to in
dustrialise the country by showing all 
sorts of concessions to the indigenous 
industrialists. I will not go into de
tail ; I will simply state one or two 
things. The Government have inherit
ed a certain tradition from the 
Britishers. The tradition is to main
tain this country as a capitalist coun
try in the interests of the Western 
Bloc. We have voted against having 
any connection with the Common
wealth. • That is a just decision. We 
do not want to, be anybody’s enemies; 
but we do not want to be tied to any
body. We want to be free. Our ster
ling balances are there. It is useless 
for us to have them there. They are 
not liquid. They are not available for 
our national purposes. And the Plan

ning Committee, under the president
ship of our Prime Minister, had re
commended that the British capital 
invested in this country to the extent 
of 400 crores of rupees must be re
patriated and adjusted against the 
sterling balances. Did the Govern
ment have the courage to do it? Why 
should we allow the investment of so 
many crores of British capital in this 
country? Because of this, about 40 
crores rupees of ours go out to the 
Britishers annually. Take the customs. 
That also is shared by the Anglo- 
American interests: that comes to 
about another Rs. 60 crores per year. 
And look at the industrialists: they 
have not at all cared to respond to 
the government’s advances. The gov
ernment have been caressing them, 
but, like the serpents, they will not 
come out in spite of all the attempts 
of the charmer to charm them. Com
pare the production during the last 12 
years i.e. the post-wat period 1939
1951. Production means wealth to the 
country. Production makes the nation 
strong. The increase in production 
during the last 12 years—from 1939 to 
1951—the post-war period—has been 
at the rate of 1 per cent, per year. The 
production in 1951 had fallen very 
much low when you compare it with 
the production in 1944 and 1945.

Now, the incomes are not at all 
taxed. I think I am right when I say 
—I wish to be corrected if I am 
wrong—that the hon. the Finance 
Minister has been pleading that an 
effective levy of income-tax has not 
been possible because he is not able to 
muster the necessary staff. Is that 
correct? I want to make him an offer. 
If he says he is not able to do it. 
let him please take our help: some 
of us are prepared to come forward 
and work as honorary officers to levy 
income-tax. It is no use saying there 
are no competent officers. We have 
such a top heavy administration which 
spends several crores of rupees on the 
pay of the officers; and numerically 
also, it is unparalleled. And, in spite 
of this great strength of administra
tive staff, he is not able to find pro
per men to levy income-tax. It is be
cause he has no intention of taxing 
the income of the capitalists. The 
<’apitalists have put in 0-2 per cent, 
in relation to the general national in
come of this country. Of course I 
can discuss the subject to any extent, 
but I do not want to do it here. I 
will take only two minutes, Sir, I will 
finish within the time limit.

Now, take the managing agency 
.̂ system. That system in our industrial
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institutions is another source of injury 
to this country. I am glad to hear 
that the Company Law Committee has 
gone into this matter to see what evil 
eilects have been produced by the 
managing agency system. But I would 
like to say that this question should 
be pursued further with a view to 
ultimately end the managing agency sys
tem altogether. The industrial institu
tions which exist in this country must be 
taken over directly by the Govern
ment so that the income arising out 
of them can be appropriated by the 
Government without there being in
termediaries in the shape of manag
ing agents. I understand that 70 per 
cent, of the income of these industrial 
institutions goes to the agents, and 
only 30 per cent, reaches the share
holders. Only one or two minlites, 
Sir. We get chances very rarely.

Mr. Chairman: There are many
other hon. Members who are desirous 
of participating in the debate.

Shri Vallatharas: I crave your in
dulgence, Sir. I am not such a big 
boss as to take half an hour or more.

Then as regards decontrol, I wel
come this move and all its implica
tions. But another interpretation is 
also to be placed upon it. It is a 
cover to screen the chaotic condition 
which has resulted from the pursuit 
of the grow more food policy and the 
great loss that has been sustained in 
the purchase of food grains from out
side. That is a* point which I want to 
urge. In spite of the fact that de
control has happened and that price.'? 
are a bit controlled^ it should be seen 
that the grow more food campaign, as 
recommended by the Public Accounts 
Committee should be entirely entrust
ed to the States Governments.

Shrl Mohiaddin (Hyderabad City): 
The hon. Member who preceded me 
declared at the commencement of his 
speech that the Budget should be 
totally rejected. His main argument 
apart from general observations was 
that the tax on tobacco is very high 
and has not been reduced in propor
tion to the fall in prices. Now, Sir. 
the premises that the tax is high lead 
my hon, friends on the other side to 
the demand that the Budget should 
be totally rejected which seems to me 
to be a disproportionate conclusion. 
There must be some relation between 
the causes and the conclusion at which 
one arrives. This conclusion of total 
rejeotion has no relation to the reasons 
which he has advanced.

Now, there has been a general de
mand from all sides of the House that 
the investment in productive en

terprises is not sufficient and that the 
various productive projects and 
schemes have not been properly dis
tributed all over India. Dr. Krishna- 
swami mentioned yesterday that the 
Plan does not specify the industries 
which will consume electricity that 
will be generated by the hydro-elec
tric schemes and that the Plan does 
not show the net result after 5 years 
in* terms of income and employment. 
Now, Sir, everyone would like India 
to invest more and more money, to 
create and to pursue larger and larger 
productive schemes. But the Report 
of the Planning Commission frankly 
admits that the resources are not en
couraging. It appears that practical
ly the whole burden of investment 
falls on the Government, and the re
sources of the Government are limit
ed. Now, the investment can come 
only from the savings that we make. 
We do not know yet exactly or ap
proximately the total National product 
in India. The National Income Com
mittee has given some estimate which 
they themselves admit is approximate 
and very roughly approximate. It 
estimates the income to be about 9,000 
crores. Now out of this total national 
income we should expect a very large 
saving. How large it should be, it 
would be rather rash on my part to 
guess. But what is the position in 
respect of actual investment in the 
private sector of industry and com
merce, Tho Controller of Capital 
Issues in 1950 had given permission for 
the issue of capital to the extent of 
about 76 crores. In 1951 the permis
sion was to the extent of about 58 
crores. Now, I do not know how much 
of this amount was actually issued 
and siib?<^ribed by the public. I could 
not get that information. But the 
Planning Commission only six months 
ago had mentioned that the new 
capital from private sector is of the 
order of Rs. 15 crores. Now the 
amount of 15 crores out of which of 
course about 78 to 80 per cent, would 
be invested in industries is of a very 
small order. A very large sector of 
economy has been left to private e® 
torprise. But the enthusiasm of the 
private enterprise is not what \\ 
should be. During the war we find 
that when there were expectations of 
high profits, the investment was very 
large. But now the investment seems 
to be of a very low order.

The other item of importance from 
the capital market is subscription hy 
the public to the Funded Loans. The 
Budget this year gives the estimatr 
of Funded Loan.s of only about 
crores. This amount of 25 crores ex
pected by the Finance Minister to be 
raised from the capital market is eK-
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tremely small. I shall not go into the 
reasons for this lack of flow of capital 
from the capital market. I do not 
know whether—as it was once said— 
the capital is on strike; it may still 
be on strike. The hon. the Finance Mi
nister about a year or so ago had said 
that the constitutional changes that 
have occurred and other changes that ' 
are in train have apart from shifting 
incomes made a difference to the pros
pects of various classes among them
selves and certain amount of time 
will be required before we Quite know 
what the pattern of the investment 
market is going to be. I think that 
the time is ripe for us to decide what 
pattern of the investment market we 
should have.

There is a growing impatience 
among the masses of the people for 
removing illiteracy, dirt and disease, 
poverty and hunger. That impatience 
is gathering momentum every day. 
There is no doubt that this impatience 
among the masses has been created by 
the National Congress. It is a ques
tion of great importance and requires 
very great effort to overcome it. This 
impatience should be overcome and 
canalised into productive channels so 
that it may not burst into something 
which is not desirable.

Having dealt with the capital market 
I would like to draw your attention 
to other sources of mobilising our 
savings. The Government of India 
had introduced some time ago a small 
savim;r3 scheme. It however appears 
that perceptible progress has not 
beer, made in this direction. The 
traditional view about small savings 
that has been handed down to us by 
the Royal Commission on agriculture 
and the Central Banking . Enquiry 
Committee was that the surplus left 
with agriculturists, who constitute the 
bulk of the population, is very little 
even in normal times. The Rural 
Banking Enquiry Committee that was 
appointed in 1950 came, after investi
gating the various factors, to a nega
tive conclusion. As there is no time 
I will read only the last sentence of 
that negative conclusion:

“—it cannot also be categorically
held that no possibilities of direct
ing rural savings into channels of
investment useful to the public
exist at all.”
We have seen during the last two 

years that the Uttar Pradesh Govern
ment had collected only from tenants 
—I would like to emphasise that they 
bad collected only from the tenants— 
about Rs. 30 crores, and I am told

that out of this Rs. 30 crores, over 
Rs. 20 crores came from the current 
savings. Though Uttar Pradesh is a 
specially prosperous area where the 
cultivation of sugarcane is spread 
over large areas, this, however, shows 
that there are savings in the rural 
areas. We should tap *those savings 
and mobilise them for the economic 
improvement of the country which is 
so essential today for the future of 
the country.

Mr. Chairman : I would like to make 
a suggestion. As there are so many 
Members who are desirous of speaking 
and this is the last day of the Budget, 
hon. .Members who are called upon to 
speak should as far as possible try 
to finish just a minute or two before 
their allotted time so that I would be 
in a position to accommodate a feu- 
more. With that request 1 would call 
upon Mr. Nana Das.

Shri Nana Dass (Ongole—Reserv
ed—Sch. Castes): I rise to speak on 
behalf of the toiling masses of our 
great country. Speaking on the Pre
sidential Address one hon. Member 
from Shantiniketan wanted Alladdin’s 
lamp and another Member from Bom
bay wanted a magic wand for better
ing the lot of the poor masses. Very 
fantastic* wishes indeed! I tell them 
that public finance or the Budget is 
the magic wand. If the Government 
is really sincere to better the lot of 
the toiling masses the Budget can be 
used for their benefit. But we can
not have that benefit if the Govern
ment is not willing to use that Budget 
as a rtiagic wand. Public finance is a 
great in.strument which can be utilis
ed to better the lot of the masses and 
to bring about the prosperity of the 
country. The aim of the Government 
should be to raise the standards of 
the millions of our people and taxa
tion and public expenditure should be 
used towards that end. What has the 
Nehru Government done to achieve 
this aim? It is said that the status 
QUO has been maintained in presenting 
the Budget. By maintaining the 
status quo, the Nehru Government is 
Dlaying with the lives of the people. 
I say that the people are not going to 
allow the Nehru Government to play 
with their lives and with the lives of 
their children. It may be a very small 
matter to the Finance Minister or to 
the party In power if the status quo Is 
maini lined, but it is a matter of life 
and death to the common man. It Is 
the Government’s financial policy that 
decides the production and distribu
tion of wealth in the country. It will 
also decide the fate of millions of
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masses. During the last five years of 
our freedom there has been unemploy
ment, under-employment, coupled with 
soaring prices and scarcity of con
sumer goods, leading to under
nourishment and suffering. People 
were subjected to gradual starvation 
and slow death. Some hon. Members 
from the other side declared on the 
floor of this august House that there 
hds not been a single death due to 
starvation. What a travesty of facts 
It is I It is only when people have no 
food, when people are under-fed, when 
people are starved that diseases over
whelm them as they have no disease- 
resisting power and then they die. 
Such deaths are starvation deaths 
even if the Government and the Con
gress Pafty are not willing to accept 
tnem as such. If people are dying in the 
country it is due to unemployment and 
the negligence of the Government and 
the people at the helm of affairs are 
held responsible for those deaths. 
During the five years of freedom 
poverty, beggary, disease and squalor 
have been thriving unchecked. Many 
thousands of lives have been sacrific
ed because of the Himalayan blunders 
of the inefficient and impotent Con
gress regime. On the eve of the 
general elections people expected a 
better Government, a people’s Gov
ernment, which would save them from 
the havHiting demon of Hunger and 
from the c’lutc’hes of the . blooci-suck- 
ing capitalists and landlords. But 
unfortunately for the masses, contrary 
to their expectations, the old capita
list regime has come to stay in our 
country for some time more. The 
old regime, hated by the masses, has 
come forward with the old bureau
cratic financial policy under the plea 
that the status quo has to be main
tained. What is the meaning of this 
status quo? It is tiothing but exten
sion of untold sufferings to which the 
people were subjected to for the last 
five years. It means continuation of 
unemployment, starvation, privations, 
sacrifices and finally deaths. Is it not 
a declaration of war on the people? 
I ask. The Presidential address has 
strictly speaking extended the hostili
ties against the common man and the 
financial policy of the Government has 
confirmed it for one more year.

Look at the taxation policy of the 
Government? It is nothing but rob
bing Peter to pay Paul. About 70 
per cent, of the revenue Is derived 
from indirect taxes—taxes like 
customs, excise duties etc. Indirect 

taxes rob the poor consumer. It is a 
tax in the dark and a bitter pill coated 
with sugar. The Intentions of the 
Government are quite obvious. The

Government is bent upon squeezing 
the very life blood of the common 
consumer and the common man. Take 
for example the excise duties on cloth, 
sugar, vegetable products, coffee, tea, 
petrol, kerosene, tobacco and all such 
things which enter the conunon man’s 
daily life. To make matters worse 
there are the provincial sales taxes on 
the necessaries of life. People living 
at the subsistence level or below it 
have to forego a portion of their food 
because of these taxes. Thus the mid
dle classes and the poor masses are 
squeezed and starved to death. If 
the railway rate is increased it is 
again a tax on the poor traveller. I f ' 
the rate of the post card is increased 
it is again a tax on the poor consumer. 
The Government without any sense of 
the difficulties of the masses have in
creased railway fares, railway 
freights, the price of post cards and 
have levied excise duties on all necef- 
sities of life. Thus the Nehru Gov
ernment has made the common man 
and the poor consumer a scape goat 
of the capitalist and the big business 
of India, Britain and America. The 
tax burden on the common man is 
intolerable. The toilers are made to 
pay in blood, tears, limb, life and 
health. The taxation policy of Gov
ernment is lop-sided, out-moded and 
out of date. The tax burden on the 
rich and the big business is only 7 | 
per cent, and the rest falls on the 
middle classes and the poorer classes.

Even with regard to income-tax, the 
tax burden falls on the higher middle 
classes, small traders and small in
dustrialists. But the big business 
capitalists, landlords and black- 
marketeers are left scot free. Income- 
tax on crores and crores of rupees are 
evaded in the name of binami share
holders and partners in big business 
and industries. The burden of taxa
tion on big business is only i>er 
cent. Why this soft corner for the 
capitalists—I fail to understand. Be
cause they are the makers of the 
Government. Naturally our financial 
policy is made a mere tool in the 
hands of big business interests and 
the monopolist commercial interests 
of the Anglo-American bloc. It is 
made a pawn in the hands of Britain 
and America. Our production and 
distribution in their last analysis are 
controlled and shaped by the British 
and American business magnates. The 
interests of the common man have 
always been sacrificed for the sake of 
big business. On the other hand has 
the Government given any relief to 
the small traders and industrialists? 
None.
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[Shri Nana Dass]
I do not And any difference between 

the financial policy of the Congress 
regime and that of the British regime 
in Inciia. The old colonial financial 
policy has been scrupulously followed 
right from 1946. Government have 
never changed its financial policy or 
given any tax relief to the traders 
and industrialists. On the other hand 
much tax relief has been provided to 
the big business. The excess profits 
tax and the capital gains tax have been 
abolished; th^ rate of super-tax has 
been reduced. Recently the export 
duty on jute was lowered. What for 
has this been done? Is it to help the 
common man? Is it to help the small 
industrialist? No. It is to help Birlas 
and their like. It is to help the 
foreign capital invested in jute iri- 
dustry. It is to help America to get 
her jute requirements at cheaper 
costs. To make up this loss in export 
duty, Government has come forward 
with the withdrawal of the food-sub- 
sidy,—again at the expense of the
common man, the Government is feed
ing the capitalist. The explanation 
offered for the lowering of the export 
duty on jute is that there is a slump 
in the jute market. Why should we 
not open avenues for our jute trade 
with other countries? What for is the 
Government robbing the poor man 
and the middle class people in this 
heartless manner? Is it to better their 
lot in the future? vNever. It is to 
help the big business.

Now let us examine how the re
venues have been allocated. It is 
seen from the table given in the 
Budget that interest and other obliga
tions form about Rs. 69J crores. 
Privy purses to ex-rulers and their 
relatives amount to Rs. 4J crores; 
defence expenditure about Rs. 198 
crores; civil administration about Rs. 
.')5 crores. Again payment of interest 
is a burden on the people. If we pay 
interest to foreign countries it is a 
total loss to this country. But the 
Nehru Government with a childish 
glee hanker after American loans with 
a bowl in their hands. I pity Mother 
India with her vast resources go 
abegging like this.

If the Government is really sincere, 
if the Government stands for the wel
fare of the masses and if the Govern
ment stands for a class
less society. let it be bold 
enough to levy the following taxes: 
tax on unearned income and wind
fall wealth; death duties; capital levy; 
betterment taxes; reintroduction of 
the excess profits tax, the business

profits tax and the rates of corporation 
tax, and super-tax should be increas
ed and if necessary con.scription of 
wealth. Lastly, if the Government is 
not going to guarantee the right to 
work and if the Government is not 
going to allow the toilers to enjoy the 
fruits of their labour that GQvern- 
ment will perish.

m m

^  ( i n t e r n a l

a d m i n i s t r a t i o n )  %  ^  ^  

j  • • • •

Shri Nambiar (Mayuram): We could 
understand better if the hon. Member 
spoke in English.

( d u l l )  f W t  I

( o p p d s i t i o n )  %  ^  t o -

f t r  5 ^  ^  ^  frPT TOT I

5RTFT % 3TFTT
^  i w :  ^  ^  ^  ^  ' ft) ^

3n f e ^ <  ( i n c o m e - t a x  

o f f i c e r )  ^  # q T T  ^  I a rtft

( s u p e r l a t i v e  d e g r e e )  ^

^  ^  ^ T F T  ^  I

f tm  W r t  ^  ftlfPFTa’
ft? W  t  I Pf

^  ( s p e e c h e s )

^  f t r  ^  ( c o n t r a 

d i c t o r y )  t f f  I O T  ^
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3ftr
3rr?T ^  ^  ^ r ft e  ( s u p 

p o r t )  I I

TK t ^ 'V  t  a fk  ^
^  ^  +^ ^ ll I ^  P i^ H a
^  W t o t  ^
^ ^  ^  ^  m
5ft f %  3 f k

^  ^  #  3T^

^  ^  t  ^
% fOT 3fir =ar?̂  ^  ^

^  5  ̂ «iid ^  A d i r

TK 3r# ^ ^  ^  t
% 3i7^ <|c|HH<i ^  ^  3T̂ TT-
^  ^  ̂  I  5ft f tr

^  ^)T»T -^ir^Ai I MvjjH  2TT

^  J T T f^ T ^  ( p r o v i n c e s )  ^  ^ft

^ r r i r  Mir«<%^ ( b o r d e r  p r o v i n c e s )

^  f  ^  5TTf%̂  ^  ^
*T^% ^  5ft  f ^  %  sftST^^FT ( p r o 

t e c t i o n )  ^  f ^  ^  ? t ^  ^
^  ^  ^  Mrf%%̂  ^

4^ d l 5  ^  T^ ^  I ^ 3 T ^
IT^ a T ^ X n T T ^  < N H H d  ^

= i n f ^  I = fT t%  a n f t  m  « t 5 t r  %  3 f ^  

^ 5 T H : m  ^  3 i k  ^  q r  ^
t̂^TTsr <iqH*^d «T 3 ^  ^  ^

^  'T T  ^  ^  araTrsTRT

5ft «T5TT3r ^  a r k  t

^  ^  ^ T f ^ ’ 3 ftr

#  3T^ r̂ 3T  ̂ ^
T̂Tt 3T  ̂ T 5 T R  %

3iT^ 57^ ^ n f^ ’
^  =®rrf  ̂ I

? F T  5ft ^  f5 IT ^  ^

‘8 T T ^  i  sr^ ^  t  P r  ^  ^  f t T ' ^

^  ^«ii« (5»-j^i»i ^  «F^ ^  ^rnr
^  JM^iffd 3TTT?) ^ fe r r  ^
^ncH T ^  I 2T^ ??t5F I

(food) ^  (respon
sibility) (states) ^  »m- 

(governments)

^HTTT ^srrf^ 5T^ ^
^ 3T H K H W  ( a b n o r m a l -

c i r c u m s t a n o e s )  ^  f ,  ^

T̂T ?r^
% ^  5 T W  =?rrf^ 3 fk

t

^  ^  ^  ^  I
A  5ft q ^  ^  iT^rr-

q z  ^  ^ r w  'T ^  aft?:
^  ^  ^  ^  3T? ftnrT^Tfr

^̂ 1% 9f>n  ̂ fvm  i
^  ^  A  f ^ m  ^  ^  »TT̂

T̂TTT ^  I arrq- ^ r r f^ J r

t  % 3 F ^  q*F ? f w r r
?ft^ (breed) ^  ^  f5ra%
»T5TR, ij;o «fto a ftr  f ^  v t  *rir?ft

t  a ftr  ^It t t h t  ?ft« ?r

5PTW ^  ’TTT̂ r ^  ^  ^ r  11
^  ?ft^ % PTT ^  5(7# l̂* ?r f ^
qr5IT5r ^  »i*^R f3TT ^  T̂T̂  ^«f7
5FT f̂r̂ TTfT 5?rr t  I ’5:^
^  finS ^  *n: ^  ^  ® t ^

^ fN r  ^  ipt ^
^  =3TTf^ I ^?rt ^  ^  ^ \ r r ^ ,
3T5T^T a ftr  ^i^55 ^  5TT»ft 5 f^

5 f^  t̂— 3TT^S

3TT ^  V t$

T ^  ^  I W d d<^ ^

^  ̂ rW t 5  ^ ’TVt

^  ^  V T ^  *Tf TfT ^  I
^  ^  ^  ^  ^ ? T
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#  ^  ^  ^  13FR

^  ^  ^  ^  JT? f e p m  
^  ^  ^  ^

11  ^  ^
T̂5 ^  fifiOTTcT «ft f% ^
^  3173-3(15, aftr
3TRT tl'iIjO ^  ^  Pf 
^  ISTR* ^  ’s n ^
t  ^  3[Tf an# ^  q f ^  1 1

3t^ 3T¥ ft) ^
?PP (famine) ^  5
^  M  ^  ^  (cent
ral famine fund) fw  ŝrnrr

^  f% «T^ ^  «rr I

^  t  T  ̂srr̂  aftr 3T#
g f% (reha

bilitation) % ^ ^rmr
ĤTSPR JPT

^  t  ^  ^ fTt̂ r-
f e f e  | t  f  I ^  ^  ^
t  I 3nft ^  frsFfsfrj (refugees)
vt (gainful
employment) ?rf)f |  aftr ^ -

(complacency) 
ft? spT ^  w  t , -

^ 3ni ̂>T»TT |[
1 1  anft 9 ) T ^  spR^-

( Rehabilitation Finance 
Corporation) % ^
(deputation) PhPt̂

^  ^  ^rftrr garr «tt i
^  ^  ^  f w  «TT ft? fc tf t-

^  ^5w
«rk ^  a r i ft?

^rr^srmr |  i if r̂ «rt 

I

^  ?T^ ( House ) # ^
^  ^  I  ft? ^
VT^ ( scheduled Castes )
^  ( Education ) %

^  ̂  fen ĤTT t  
4 '^ f t n F m v t  Pr^iq^3 T ^%  55?T5n 
^T T ^ g I ^  ^  ^5TT;ar
TFT #  ^  ^  ^

ftr
WTT ^

=3TTf  ̂ I ^  # >ft
«i"n ^  ft» ^  ^
^  ^  ^  3 ^  ^  f^

(further
representation) ^  m ft>̂ ft 
^  fW T ^ ^  T|^ft I

3HR ^̂TRT ^  mu: t  ^
^  3pt ^  ^  q̂ JT

^>Ttf w n  T̂ T̂T

«TT I

WRff
N^RH ( taxation ) %

a r ^  ^r?7TT -q i^ d r g  I srra’ 5ft 

t  ^  TC 3T? w v u  ^

 ̂ft» ^
5ft ( sjTstem)

ftj?r ( defective ) t  I ^  
^  5TT#

^  3tt T ^  t  I ft? f i r f e r  

J T ^  « ft  ^"t ^  ^

^ q i^ l ^"t
« ft  s f t r  #  ^ ^ ft  P m ^ f t  

tflf ft? ftnr JT^ ^
ŷ̂ TKT ft? ^  I ^TRT

^  ^ T T  3T*ft T O  a n

t  I i r i  ^#»TTft?
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+41^1*1 ( T a x 
a t i o n  E n q u i r y  C o m m i s s i o n )  
f^3RT ^  3Tk ^  %

^  ^ r r f ^  I A
W{ R6 % ^ iP̂ gTPT

^  A  3 R  3TT

3tt^;h: 4 f * T ^  ( H i n d u  
J o i n t  F a m i l y )  p̂t ^

HH iTq^ t  I R r% -
/  q n r  ( F u n d a m e n t a l  P r i n c i p l e s )  

% t  3 fk  ^  3r i t ^  ( u n 
j u s t )  1 1  ^  ^  ^  ^

 ̂ 3T  ̂ ■̂ '+1 ^ ^  ^  ^
I ^  % 'aiwHI ^

3ftr "ift ^  «rr  ̂ s r " R̂Tfj* i
W 3f^ ^ ’TT f% ^  ^«ji« ^  ^TRT 

' < i |« |  < |i j | ^  I 3rn3f ^  “F t ^

4)1 ?T^ 3TF7T i%
ftng^ ( d e f e n d )  

^  1% 4 ^  E^^Rnr
t  I ?T IT  ̂ Mr\^Z< ^

6^<<f ^  fspm I
^  ^ I ^  ’̂ l^dT

>  t  f ¥  ^  ^  I
3 T ^  ^  ^  »T^ ftjJTT l̂̂ TT I
^  A  3 T ^  ^  3 T J  ^ n rfT  ^  

f% m x  3TTT W  ^
,  ( a r g u 

m e n t )  ^  ^  ^  ^
V, ^  Tt^ Tt^ STTT ^

t  ?T R m
t  3fhC W R J % ^  ^  ^

^  t  • ^  
3TTT ^  ^  TR^T f
P r ^  517 ^  ̂ ghr ^  T̂RTZTT 
JfTTK f e y ^  I ^  3P?^ & 3TJ

105 P S D

* ^ 7 ^  ^ f^  ^  aiTT % ?*5 rN hH  
n̂ftô T (Investigation Com

mission) # ^  ^  ^

3rrr ^  ^
%  arrr sFt a r r P ^  fefirr ^ , \o o  
t  ^r+»1 ^  3TR̂  Hoo ITT 0̂0 ^

t  ^  ^  ^  
SW ^  ^Idl 5 1 ^ ^  3>T̂

î (Fin-
anee Bill) r̂rr̂  ^  t
f% f̂ RT «̂ta ^  ^  *T̂ ^  *il4>i
Pt̂

f O T  I

^  %  3TPT ^

’Rf ^  fW  t  I ^

^  ^  ^  ifR g?TTf ^  t
ftr :

f ^ 8T ^  ^  f?T *Pt1 I

anq- q^cd (Averages) 
^  ^  I ft> 5̂  (trade) 

A ^  t  • ^
3rrT 2 ^  3TTT̂

^  aO +i 5

11 ^  ^  îrf?  ̂^  arrr ^ P f

TO 3TR<ft v t ^  r+'^HI v m r  f3TT 
I 3rpfT tw  <n5̂  ?̂n: 11 arnr
^  1̂  ^ c f t  f̂ RHT-lw (In
come-tax) % fe# ??nftf̂ - 
^3T̂  (Individual cases)
^ ^  ^  ^  ^  I 4 ’ ^

3rnr ^  f^r*T^ *t 3T  ̂ vt^t [f
f tr  ^  ^  I

(House) # ^  ^nffm ̂  15̂
ftr*f5TW^ 1 1  ^ ? T e f t f t r ^



^10.^ Genital B udget^  3 JULY 1952 Demands jor 0rants 3164

T̂TTsr]

g srtr ^  ^f+H ^  ^  'jTTT̂TT 
^  f V  ^  ( I n 

c i d e n c e )  ^  t  I

pj|r% % 3fTH T̂RT ̂  ?^®, WT
^ •'3T^ ^
^  t w  \ \ o ,  ^00, :̂ «̂ 0

^Y*rr ^  ^  ^ I ^

t  f% ^  ^  ^  ^

^ sflr ^  ^  ^IWRT T̂T̂ -
f5TTft  ̂6 ^0  I  I- ^  SW  %

^  I  eft t  f %  ^

^  ?n \9 w n  2 ^  ^  I ^  STTT %

anr 1% ̂  3TFT ^

f ^  ^  ^  t  > ^  
f  ^  ^  ^ f% ^  vSTN"
^  ^  vSTR ^IV*i ^  'Snrrr

( a r b i t r a r y )  r iT t%

%  ^  ^  ^  ^  I ^

T W  t r ^  5ft » T ^  ^ft 5
aftr ^  ^  fWr^^T
%  q j H  ' T O  3 T R  ( p a s s - o n )  

^ i R ^ t t i  f^ T V P T ^  ^  q w

^  ^  fe n m i ̂  s  w
3ftPl?RT ^  ^ ^  ^
% 3f ^  ^  t  aftr
^  5T§f ^>TT ^ r r f ^  I ^  a r ^

^  ar¥ *T‘<?'̂ II f r  ^  % '5Tr^ ^  '>d<?'<a 

t  I

^  ^  f v m  ( r e 

f o r m )  ^ T3 T^

^  ^  t  3 ? ^
« r f t ^  ^ r p r ^ { A p p e l l a t e  A s s i 

s t a n t  C o m m i f l s i o n e r )  ^

4Yo 3TRo ^  ^  ^  ? I

3HR ^  ^ o  ^'to 3TTTO *  I T T ^  f̂
t  eft ^  ( i n d e p e n d e n t )

^ rf iT ^  ?rfr f  i s rr^

3Tir4)TO t  % ^  ^  ^  t ,  d^+1+m

f  I T̂T̂  ^  ^  ^ I ^

#■ W  fWRT^ ?T^ t» 
r f t  3T ^  3 f R - ^ d ^  ^ r * i s ^ H  <

^  ^  ^  5 T ^  f  a r tr  ^ ^

^  « r e r  ^ o  s f t o  a n r o  %  th ^  |

^  ^  ^ ; f t w  ^ R t %  ?r q=rpT ^

^  I ^  j t ^ T R ,  ( t r a n s f e r )  

a > f t ^  ( p r o m o t i o n )  a rtr  q t f ^  

( p o s t i n g )  ^  ^ t o s n r o

%  t  I 5ft ( C i r c u l a r  )

^ ^ f t  ^ T 7 ^  t  ^  ^  ’ T T fR T  

’Tf ̂  11 ^  ^  ^  ^  ^  < iW E  
^ " t f t n r f t  ( I n d e p e n d e n t  

j u d i c i a r y  ) T f

a ft r  g;TT ^  i 4 ’

3 T ^  a r r r  %  ^ ^ P f d ^ l s d n

^  ^  ^  ( ( d e m a n d  )  ^

w\\i (  F u p p o r t  ) f w  ^  I ^  

3nrr ifft 2T^ f v m  i
^  a r ftp R ^  ^ P h h <

qrt %  3 f ^  ( u n d e r  ) %  ^

JT R T ^ ^ t ^  ^  i f ^ E  ^  ^

I 4  a rrr ^  3T^ ^ P W  f t r  ir^  ^  

fC'fJTJT ( r e f o r m )  t  f^R T ^  ^

h)I<h >̂t  ^ hi 131^ 3nTH ^

^  arpTT I Jĵ o cfj-o #  t w

( s a l e s - t a x  )  %  S P T fT

|3 TT, ^  ^  ^  %  S R i ^ R R  

^  ^  «F t f c r r

a r k  ^  ^  V T v n m  f a n  i 3ft 

t^Tgfh ^ f e ^  a r r P i ) ^  ( E x e c u t i v e )
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Officers ) q ^
3TTfw % ^  feTT

t  I ^  3T# PfT
T T i f ^  ^  I

^  f̂T'T) 3TTT ^
3ftr feyrghn afk  ^  q r  Jm

f?5 «ftfT ̂  ( pleasant)
(Investiga

tion Act ) ^  Yvs ^

^  fê TTrfr g
3fk ^  f  ftf» ^

^
^  I ^dni ^  »T^ 

^  +m w '\  ?T^ ^

a rfeR T w  ^ M  ^
11 ^  ( critic )
T ^  I  I  aftr ^

T̂R% ^ ^  ^  ^
STFP ( pleasant task ) ^
ftr <cf.-q d ^  afh: ’TJTT% fisTldiid

# ^  ’!TO f w  ^  5F^ 5 T H ^  «TT
^  ^  cTTfW; fW  r̂flr T?

F̂TcTT ^f+H ^  ^  1̂̂ 11 ^

itn ( due meed of praise )
t  ^  T̂ ^  I s ft rzrnft #

^  ®FT*r ^  ^  I ^

cZfPft tii^«i ^ ^  % 3 p ^
srryR  ^  HT I v ^  ^  P̂H"
ftrqr 3rq^
^  3ftr snyETTTfT % Hiw

3rnr ^  'STT̂ft <»A<.
^  (Compe

tition ) ^  forr 5*T >̂rT3ft

^  f ^  cfd% % sqjrhvfev, (bureau
cratic) crft% ?r ?r̂ , 
q̂ fNr ( democratic apin’oach) 
^  ŜTRft, % TT̂T ^ 3 ft 3fk ^  ¥T 

*t>0 3 ^  0" ^ 7 ^  «HI( ^
( tax evader ) ^

f̂ I" 3tt̂

^TT^ 3mr O T R t  ĵ t t t

^ f a r w  f y q r , ^srI^'1, 
+O 4 WTT ^  cTT̂ Y?% pRTT

ftr ^  ^  ??nrR

^ t |  I ^̂ J fr?7TT I, JTfl- 
rft t  ftr ^  ^
*T ^  ^f*t>*1 ̂ 5T % ^  ^  I Tf 'Sfva F̂TTTT
•^I^dl ^ fe  ^<)^ WTT ^

'R  ̂ ( D aconian
method ) ^
(star chamber method) %

cRt% ^  fezrr
4 3r? ir^ +IH  ^  ^ ^ T T T f -
?ftir ^  3|Y^ ^  % 3T^T^ ^  STcT
t  ^  ^  t  3TTT % f ^ T O ^  ^

^FFHT ^  ^T r̂ qr 
«fftr IT|[ ^  ^
(position) «TT ^

J|W PT  ^  'T f^  f c n  I T̂PT ^  ^  

 ̂ ^
^ ;j5T ^  ( vindicate ) ^
ftprr I ^ am Whh<
2f>t ^  cl I < 1 ^ 1  ^T ? 7T T  ^ i ^ n i  ^  ^

( Assesees ) iTRt ^
2Tmf apt I anfrw^
f% qfl^ fr^'^ anfqJTO (Public 
Relations Officers )

4‘ M  t  I

; j ^ 5 F T S R T ^ ^  ?
|>TT ^  ^  3TTOt 9F|-

I A  ̂I ^ ^mwr {j fqr
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[<Tft?r > rm ]

11 A. M.

t  ^ T ? 5 T T  ^  ^  H  3 f t  ^  S T O
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^  ^  ^  5 W  3 n f i B H T  3 f t
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? R w 5 t s F i f R T p r  t l  3 r s 0 T  a r w ^ l f t
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^  ?  3t\t »?5in# v t  vft ?  I

4' 3f^ra flft Pa<{*itf n t t
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*r# f*ra% ŵ r-T if 
(Custom barrier) ^ #

3 R  f t t U T  « n  I  # f c i R  3 f t  ^
%  3r??T jn ftitt^  %  si;?^ ^

f  % ?TT ^  3TJ «H fft ?»IT^ 
4)1 ?rr^ *rft ^
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anî  ft3T  ̂ ^  f^ it^ ?iFr % 
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f% sniT ^  W 3 rr^  t r  f̂fi ?> 

^ 'ftfw (period).
>pt ? J I  ^  I 3 n W K  STPTO

3i'if«i^>»(« ( u n t h i n k a b l e  ) t. • 

t  ifrpT g f% Sw % ^ ^  ^ > < l^ c t  
( u n i f o r m i t y )  f W t  I

w  ^ H t M ilH ls t  ( u A i f o r -  

m i t y )  ^  I ,  s w  #  JTsft'lil- 

^  1 5 f t  ^  nft f f t T i i f W t  5 > f t

■ ^ fif^  I J i^  3 r r ^  ^  ¥ t  ? r w T ^  

% n?l<?5iH> f  f% 3TniH IT rTT? ?̂t
JJ_̂Vilf>l€t H ^  I

1 *̂+ «H d  s f t r  ^  3 f ^  I 31^

< f i l ^  ^ : i f t ^  t?5T fa n  t  I 
?r 3R f% ?»irt ira fsRRt
5 t 3 f ^  3ft t«(rtMii'<i ( d e v e l o p 
m e n t )  ^  tfsr^t^ f ,  
3 T K ^ t ' f ^ ^  31# ?SS-?ft ^RTRT 
t  3fk ^  f̂t t  •
?̂ft ^  ^  3fT7 ^

»niî  ^ ?itĤ  (grants) sftr 
?5lRi (loans) ST ? ^
^  fr?ft̂ 5ir (rcsourcefi)  ̂  ̂
f% amt ciT5P̂ r̂ ^  Pcfit#!! 
?̂t srnTPi't ?frt f^T^ 3ftr 

fr ^  ^  3TT»T?̂  %
^ 1 1 3ft am 

^ 1  3% ^  ?«n: OTK ^  
M  t, (squander) ^  ^  |, 

sftr ^  31  ̂ ^niu^ I  ft? !il ^  5mi? 
f»Tf!T?ST sni?5 I
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^  iTcfT c;t^  3T^

^  3r>T IT^ ftp? #
I — 3HR 3TFT

I  fipT ( d e m o c r a c y )

( w o r k )  m x  arr'T |  %

3TTT ^  ( s c h c m e )  a r s #

^  ^  ?ft ( d o c -

 ̂ e n t r a l i s a t i o n )  ^  ^ n r  fm  ^  
^  ^  5 rf^  >̂TT Pf

^  ^  fife  5T c T F ^
^  ^  ^  fT tTep Tjj^ cfft,

^ p5RT ^  cTTê % ^1% ^1%,o '

3flT > T ^  ?r% f% ?T3m w arrsr
#  3TTOT? ip m  I

aftr w  % sfiiK t  aftr ^  % 
??%»rT5r ^  fiT ^  >ft sffem rr |
f% 51^ ^n',
Jift tqH41 I I

TO TO ?crn ^  f  I #  arrr

^  3ltT T W  ^ f¥  a m  #  it^TWpfl'
^  % TO ^  r^'tc 33IT5T ferr I

Mr. Chairman: Today is the last
day fur dit’cussion of the budget. 
There is a long list of names before 
me, and I have been getting notes 
from several Members that they 
would like to have an opportunity 
during this discussion to speak. I
therefore think I have got to accom
modate a few more speakers. That 
means the time should be reduced 
from fifteen to ten minutes. I think 
Ihc time hereafter will be ten minutes 
for the speakers, thereby many more 
Member will have a chance to speak.

Shri Vallatharas: The session may
be extended for another day instead 
of reducing the time.

Mr. Chairman: That is not possible.
Shri N. S. Nair (Quilon ciivi Mavc- 

likkara): Even now a speaker had
gone on for 20 minutes, and now you
turn to us and ask us to reduce the
lime.

Mr. Chairman: I think that charge 
i; not fair, because there was another

Member of the Opposition who also 
took about 20 minutes. So there is 
no reason to complain so far as the 
distribution of the time limit between 
the two sides is concerned. Of 
course, if people co-operate it is dif
ferent. I ring the bell a minute or 
two before so that they may think of 
winding up, but they do not do so, 
and I allow a minute or two more. I 
have been doing it. If Members finish 
within ten minutes, they will be able 
to help others who are keen on speak
ing. Therefore, I will now call upon 
Shri Tulsidas Kilachand to speak, and 
I hope he will finish within ten 
minutes exactly.

Shri Tulsidas (Mehsana West): I 
wish to begin by making a few obser
vations on the financial policy of the 
Government by complementing the 
Finance Minister on the sense of stabi
lity that he has created in the minds 
of the public. We are passing through 
times which are difficult in many 
ways, and we have to see that our 
financial policy is stabilised, and to 
that end, our Finance Minister has 
created a sense of stability.

Tlie Five Year Plan is the sheet 
anchor of the economic policy of the 
Government, but it will depend on the 
Finance Minister’s skill to find the re
sources for the implementation of the 
plan without disturbing the normal 
economic set up of the country.

The most striking feature of the 
budgetary policy of the Government is 
financing the develpoment projects by 
surplus budgets. But we are told this 
is unavoidable as raising the funds by 
internal borrowings is not possible. We 
are not told precisely why internal 
borrowing is not possible—whether 
our savings are inadequate, or whether 
the people who have the saving, are 
not investing in Government securi
ties.

An Hon. Member: There is no con
fidence.

Shri Tulsidas: I would request the
Finance Minister to go into this as 
we have got no data and no statistics 
on this’ question. It creates a vicious 
circle: when taxation is high, borrow
ing is not possible, find when borrow
ing is not possible, we have to have 
heavy taxes. This is a vicious circle, 
and I hope the Finance Minister will 
c e r ta in ly  look into this and see why 
borrowing is not possible.

In this re.spert I would also like to 
mention and bring to the notice of the 
Finance Minister that for any kind of 
borrowing, we have to create confi
dence in the minds of the people, that
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the expenditure which the spending 
departments of the Government are 
incurring are done in the proper rpan- 
ner. The Finance Minister has already 
mentioned in his last speech that in
dustries should look into their cost 
structure. I welcome the suggestion, 
and I am sure industry will certainly 
look into the cost structure not only 
to see that the cost structure is reduc
ed for giving the manufactured goods 
to the country at the cheapest possible 
price; also they have got to see that 
they will be able to compete foreign 
markets, but I would also request the 
Finance Minister that in a similar 
manner the expenditure on the Gov
ernment side should also be looked 
into and should be properly checked.

We have been listening, and I have 
heard from at least one Minister, that 
now we are thinking of deficit financ
ing, or deficit budgeting. In the Plan 
it is mentioned that if we do not get 
foreign aid, we should resort to deficit 
budgeting. But only last year we were 
talking of surplus budgeting; today, 
this year we talk of the idea of de
ficit budgeting. I do not say that we 
have not accepted the principle of de
ficit budgeting. Most of the budgets 
show deficit budgeting, but it has 
been done to the extent of our re
sources. We had our cash balances 
which have been reduced now to a 
very small amount. We have also re
duced our sterling balances. There
fore, to the extent of our reserves, we 
have done deficit budgeting. But the 
idea of deficit budgeting which is now 
in the air is one of printed or created 
money. This is a very dangerous pro
position, particularly when we have 
just got away from the inflationary 
trend and we are just entering—I may 
call it—either an adjustment of prices 
or to some extent depression or what
ever it is. We have to be very careful 
of deficit budgeting. It is not so easy 
viz., the idea of printed or created 
money. It is a very dangerous thing 
to do and I would request the Finance 
Minister to be very cautious and I 
am sure that he has at least in the 
budget for 1952-53 not embarked on 
this policy, but we may have to do 
it later on. We do not know how it 
will be done. But when deficit budget
ing is to be resorted to, there are dif
ferent principles, at least in the 
theoritical economic way, and those 
are that we have to do the deficit 
financing if our resources are exhaust
ed or if we cannot get the foreign 
capital or foreign aid, and in our ex
panding economy, we have to consider 
sometimes also of deficit budgeting for 
nation building activities or ' such

similar objects. But, side by side, we 
have also to consider that when we 
adhere to deficit financing, we must 
also see that in certain spheres we get 
immediate benefits, and thereby what
ever the adverse effect of deficit 
budget may be on long-term plans or 
on nation building activities, they are 
properly counter-acted by immediate 
benefits.

I now come to another point, and 
that is the question of the credit faci
lities in the country. Last year, we 
had raised the Reserve Bank rales by 
3i per cent. The Reserve Bank also 
had stopped support of the Govern
ment securities.' This has created a 
rather unprecedented positioh, and' 
people have sometime even lost the 
confidence of investing in Government 
securities. If we have to give credit 
facilities generally in the country, we 
must see that the Reserve Bank sup
ports constantly the Government 
securities, and unless it is done, I am 
afraid, success in getting funds by 
borrowing will be rather difficult,

Mr. Chairman: The hon. Member
has got two more minutes to finish 
his speech.

Shri Tulsidas: I shall finish in a 
minute’s time Sir. Then there is the 
question of foreign capital. .My hon. 
friends here have mentioned that if 
we get any foreign capital or foreign 
aid in any way, we should see that 
our indigenous industries do not sufl'er 
by the imports under these foreign 
aid agreements, or if any foreign 
capital comes, to see that our in
dustries are not in any way adversely 
afTected. I am sure, the hon. the 
Finance Minister will look into that 
point. I had to say a number of things, 
but as my time is up, I shall take an
other opportunity to mention them.

Shri N. S. Nair: I rise to speak on 
the various cut motions that have been 
moved on the floor of this House under 
the Demands for Grants moved by 
the hon. Finance Minister.

Before I go into details, I wish to 
draw the attention of the House to the 
actual situation that now exists in
Madras after this recent decontrol. 
Some opposition Members have re
ceived a few telegrams to which I
want to draw the attention of the 
House. One of them reads : “Erode
rice price raised seven annas per 
measure in railway grain shop 
workers sufTering supply old rate 
labour union”, another telegram
reads: “Rice price before decantrol 
Rs. 0-11-9 from 1st July rail
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way workers unable to buy”. A third 
telegram says: “Erode rice price rais
ed 7 As. per measure in railway grain 
shop we suffering supply old rate Rly. 
machineshop staff.” As this is a very 
important and debated point, I wish 
to draw the attention of the House to 
real conditions that are prevailing in 
Madras. To mention one of my own 
experiences when I was travelling 
through Madras last week, I had the 
opportunity to go to grain shops and 
ascertain the real prices obtaining 
there. It was then Rs. 1 /2 /- and now 
it has been raised to Rs. 1-3-4. I am 
just mentioning these things, so that 
hoH. Members may realise what we are 
doing to the people at large and to 
the poorer sections of the people by 
decontrolling the foodgrains in this 
country.

I now come to the Finance Minis
try’s Budget. I must first of all refer 
to the utter confusion which prevails 

,in the accounts in spite of the multi
tudinous and voluminous publications 
of the department; no two publica
tions and volumes concur. As my hon. 
friend was just now suggesting, it has 
been shown that the charged account 
comes to about Rs. 65 crores, but in 
the final analysis, it is found to be Rs. 
74 crores and odd, A small handbook 
showing what amounts have been 
passed during the last session of the 
provisional parliament, what are the 
new demands and what are the dif
ferences between the Budget estimates 
as presented in the provisional parlia
ment and the present one, would have 
been very helpfuj to hon. Members 
here and also to the public at large, 
and would not have cost the Treasury 
very much. I am sorry to say that it 
was with very great difficulty that I 
tried to find out the real figures from 
the voluminous publications. After a 
good amount of efforts, I was able to 
arrive at the following figures: From 
the list of business dated the 5th June
1952, I find that the total amounts for 
routine expenditure comes to Rs.
42.47.60.000, the demands for capital 
expenditure comes to about Rs.
22.34.03.000. But the overall annual 
expenditure including recoveries runs 
to the tune of Rs. 143,40.39,000. The 
overall capital expenditure comes to 
Rs. 132,46,74.000. Thus the Finance 
Department has to handle this year a 
vast sum of Rs. 275.87,13,000 and 
plan, direct and control the entire in
come and expenditure of this Republic. 
The Ministry of Finance is the main 
artery through which the life-giving 
blood of finance flows to the various 
parts of the body politic of any gov
ernment. As such it is the most im
portant portfolio. The nature and 
trend of the entire government can

be assessed from the working of the 
Finance Ministry, and I am constrain
ed to say that our Finance Ministry 
functions in a most erratic and quixo
tic manner than can be imagined. 
Dr. Jaisoorya pointed out during the 
discussion of the general budget that 
the Indian Budget does not conform to 
any accepted standards of capitalists 
economy. Neither the Prime Minister 
nor the Finance Minister contends 
that they are trying to evolve a ‘Nation 
Welfare State’ much less a socialist 
state. They envisage only some stop
gap arrangements to. tide over the 
situation for the present and these 
hodge-podge measures have no rhyme 
or reason behind them. I have point
ed out in my criticism of the general 
budget, the various vagaries and ir
regularities in it, and the indecisive 
and unwise policies behind the levy 
of customs and the income-tax duties. 
In their anxiety to satisfy the needs 
of the vested interests, the ever in
creasing and never-appreciable greed 
of the vested interests, the Finance 
Minister has squandered the 
revenues of this Republic and 
also the reserves, with the 
result that we are now almost border
ing on insolvency. The allotments for 
nation-building schemes have been 
very meagre and parsimonious. Due 
to the paucity of finance, the Grow 
More Food Campaigns have been a 
thorough failure. And I take this op
portunity of warning the Government 
that by extracting compensation from 
the ryots for the abolition of the 
zamindars, we are not going to do any 
good to the country. We shall only be 
lowering down the capacity of the 
peasant to cultivate the land properly, 
and this will ultimately result in loss 
of production and further famines.

Then I come to the tone of the re
port which is one of self-complacency. 
It begins with a catalogue of achieve
ments of the Department of Revenue 
and Expenditure in the dual spheres of 
administration and legislation. At page
4 in paragraph 4 of the report it is 
stated that the officers of the food de
partment scrutinise the expenditure of 
the Ministries and there attached and 
subordinate offices. What this method 
of scrutiny is, is evident from page 11 
paragraph 17 of the Public Accounts 
Committee First Report for the year 
1951-52. With your permission, I 
shall read the relevant portions from 
it.

“There is at present a tendency 
on the part of the administrative 
authorities to inflate their budget 
by overestimating their require
ments. This Is so, because the Mi
nistry of Finance impose arbitrary 
cuts on such estimates in the
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course of their scrutiny after the 
estimates are finally framed by 
the Minstries. Thus neither the ad
ministrative Ministry nor the Fin
ance Ministry proceed on any 
planned basis and resultant budget 
is mostly wide of the mark. In no 
sense does it represent the require
ments of the Ministries in any ac
curate from nor is the picture 

' complete as to the policies and 
plans which the Ministry must 
undertake during the year for 
which the money is sanctioned’’.
Lower down it is written. “The 

Finance Ministry should assist the 
Ministries in coming to proper de
cisions rather than sit in judgement 
over their proposals”.

From these pungent remarks we 
infer what is going on within the dark 
walls of the Secretariat buildings. The 
Finance Minister assumes the role of 
a Super Prime Minister and his 
minions, the role of Choia Dictators. 
There is no plan or system for the 
administrative machinery, nor is there 
any co-operation or co-ordination bet
ween the Finance Ministry and the 
other Ministries.

Now, I come to the question of Gov
ernment employees. At the beginning 
of page 5 of the report of the Esti
mates Committee, it is said: “The esti
mates side of the Civil Expenditure 
Division deals with all the rules and 
regulations relating to the conditions of 
service of the personnel of the Govern
ment of India”. How far fair and 
equitable these rules are can be just...

Mr. Chairman: The hon. Member has 
two minutes more. It is better if he 
does not quote, but puts his points.

Shri N. S. Nair: I have a long list 
of the pay rolls of officers and 
employees. The total pay in the General 
Division excluding all allowances of 
48 officers comes to Rs. 6,43,600 and 
the total pay of 397 establishments 
comes to Rs. 5,78,800 only. I have got 
a long list, but without enumerating 
the pay scales of each and very depart
ment, I can safely assert that a con
siderable portion of Rs. 143.40.39,000 
allotted for ordinary expenditure, is 
eaten away by the fat-salaried officers.

Now, I come to another question 
the necessity for re-introducing the 
privilege ticket order concession. In 
the Central Secretariat and other 
Federal departments there are 
employees from all over India. They 
are there by right. It is but natural 
that these people wish to go back to

their homes at least once a year. 
Denial of this right is tantamount to 
denying the people of the • various 
States the right to be recruited to 
Central service.

1 come now to the question ol the 
integration of State Forces. I main
tain that an injustice has been done 
to my State, Tranvancore-Cochin, 
whereas Hyderabad which fought 
against the Republic has got much 
better treatment and some officers 
even got compensation upto Rs.
50,000. But the men and officers of 
our State were discharged without 
even a make-believe attempt to' utilise 
their services. Mysore State also has 
fared better and got much better treat
ment at the hands of the Centre.

Another matter which I wish to 
bring to the notice of the Government 
is the Income tax Department in 
Travancore-Cochin. •

The Income-tax department, as we 
know, has been complaining that they 
are short of stafT. But the complaint 
about the Income Tax Department of 
T.-C. State is that there are too many 
trained hands. This rehiinds me of 
famous lines: “Water, water every
where, but not a drop to drink”.

Another matter—which I would like 
to bring to the notice of Government 
—and which is very important—is the 
financial i n t e g r a t i o n  of the States and 
also the amount of subsidy that should 
be paid. We are entitled to got 
according to the r e c o m m e n d a t io a  of the 
Finance Commission 60 per cent, of 
ttie common pool of revenue. We must 
get this 60 per cent, on the basis of the 
p o D u la t io n  and not on any other con
sideration. and additional payments, 
based on other c o n s id e r a t io n s  may be 
made from the remaining 40 per cent.

With regard to my State, we have 
an additional claim for 75 per cent, 
food subsidy. We are entitled to it 
firstly because ours is a very serious 
deficit area and secondly because we 
produce the hill crops that contribute 
to a very great extent the dollar earn
ing capacity of our country. Because 
of the High percentage of education 
and low standard of living in my State 
WG also require sp(?rial subsidies for 
Education and Health.

In conclusion, I would only say that 
the Government of India as it is at 
present administered now stands solely 
for the capitalists and if we go at this 
rate, we are on the brink of a re
volution. To my mind there are only 
two parallels in modern history which
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resemble the situation in India today. 
One is the Kerensky Government in 
Russia in 1917 and the other is the 
Chiang Kai-Shek regime of China two 
years back. I hope the Government 
will take necessary steps to improve 
conditions of the workers and the 

peasan ts  or otherwise I foretell that 
^  revolution is bound to come in the 

near future.

Shri V. B. Gandhi (Bombay City- 
North): I shall try very briefly, and
brief I must be in such a short time, to 
consider the financial policy of the 
Government of India and how far it 
has succeeded. As we know the in
flationary situation is almost a world
wide phenomenon and in the context 
of such an inflationary situation, one 
(if the first objectives of financial 
policy, to my mind, should be the pro
vision of a monetary unit, the value 
of which is not subject to wide and 
frequent fluctuations. Translated in 
plain language, it means the aim of 
p o li^  should be to check inflation. It 
is, tnerefore, with reference to the suc
cess or otherwise of the financial 
policy of the Government in checking 
inflation that we shall judge that 
policy.

Now, we might begin first by asking 
ourselves the question: Is there in
flation in India? The answer is, ‘Yes, 
certainly, there is inflation in India*. 
The general index number for the 
week ended 24th May 1952 is 365-6— 
we shall say it is *366. Now, what 
does it mean? In our daily life it 
means that a certain bundle of goods 
and services which in 1,937 we could 
have purchased for Rs. 100 is going 
to cost us today Rs. 366. So that much 
is granted—that inflation does exist in 
India today. Now, we have seen at 

outset that inflation is almost a 
world phenomenon today. We will,

,therefore, do well to take a look 
around the world and see how other 
countries stand in respect of inflation. 
Here I am going to give a few figures 
which will illustrate the condition of 
inflation in other parts of the world. 
But before we do that, I would say 
that the figures that I -am going to 
give refer to March 1950, i.e., the
ll^est month for which figures are 
a^ ilab le  for all those countries, and 
in order that these figures, should be 
made comparable, we shall take the 
figure for India as of March 1950. 
The general index for March 1950 in 
India is 392. Now, I should like this 
House to memorise this figure, because 
this is the key number—392. Now 
with this figure of 392 let us see how 
conditions obtained in other parts of 
the world. Now in Africa, I shall take 
only two countries, in the Anglo*
106 P.8.D.

Egyptian Sudan the mdex for 1950 
January was 504. That compares 
with our 392. In Morocco for March, 
1950, it is 2,105. That compares with 
our key number 392. Now, let us come 
nearer home—Asia. My list is of 
course alphabetical and, therefore, 
China comes first. But you can for
get China, because the figure that I
have refers to an unfortunate period 
in China’s history. But it will be in
teresting to know that the figure is
2,631,000. That refers to the Kuomi- 
ntang rule; so we shall forget it. 
Now let us come nearer home—Indo- 
China. All these figures are based 
on the year 1937 equal to 100; and 
for March 1950, in Indo-China the 
figure is 1880. Japan, 18,010. That, 
of course, compares with our 392. 
Korea, before the war, 107,100. Thai
land, 1485. Let us go to Europe. 
Austria, 782. Finland, 953. France, 
2,354. Greece—in 1947—18,882. We 
shall also omit Greece. Italy, 5,063. 
Russia I will not take into considera
tion because it is a phenomenon alto
gether dill’erent. If we go to South 
America, Peru, has 625; Paraguay, 562.

Now, this is the situation that ob
tains in a great part of the wocjd. I 
do not want to suggest that there are 
not countries that have done better 
than what we have done. For instance, 
here are some of the well behaved 
economies or, if you prefer, well- 
managed economies. Canada, the in
dex for March, 1950, is 188. United 
States of America, 177. Denmark, 236. 
Netherlands, 291. Norway, 238. Unit
ed Kingdom, 226. It will be seen, 
therefore, that this inflationary situa
tion is a truly worldwide phenomenon. 
No country has escaped it—not even 
the best managed one. In fact we 
must always remember that some in
flation is inseparable from every major 
war. Now, I am sure that against 
this background of the world situa
tion in respect of inflation it will be 
conceded that the Government of 
India, with its present financial policy, 
has not done after all so very badly.
I will finish in two minutes. Sir.

I am sure none here would like to 
suggest that this comparative freedom 
that we have had from a serious situa
tion in respect of infiation is just a
matter of luck, because we all know
that our share of luck has been, in
the recent past, only in the form of
earthquakes, fioods and famines— 
which help inflation rather .than check 
it. We may, therefore, concede that 
our financial policy has proved right 
and it has worked well because it has 
been pursued with courage and with 
energy through a very trying period.
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Now, when I say this I do not want 

to convey an impression that some of 
u s  here agree with ail the points that 
arc there in the Budget. After all, a 
Federal Budget, and particularly a 
Budget of a country like India, is a 
vast elTort and it is easily possible to 
have points in it on which we may 
hold opinions different from those of 
the administration. For example, in 
the White Paper there are attitudes 
expressed which some of us may not 
approve. There is an approach which 
we would like to see modified. There 
are conclusions in the White Paper 
with which we agree, but the premises 
that are stated there and from which 
those conclusions are supposed to pro
ceed are premises with which we do 
not agree. But, finally where there is 
so much to praise, it is churlish to be 
fault-finding.

Shri A. C. Guha (Santipur): During 
the period of nearly 4' or 5 weeks we 
have been hearing so much criticism 
against the financial policy of the Gov
ernment of Indin. One party here has 
come with the avowed purpose and 
instruction to destroy the confidence 
of the masses on the rival party. That 
party must find any opportunity and 
avail of any opportunity for that pur
pose. That was the dictum given to 
the Communist Party by Lenin. (Inter
ruption).

Shri Namblar: No. That is not cor
rect.

Mr. Chairman: Order, order. I think 
it will be desirable if people do not 
carry on discussions.

Shri A. C. Guha: I am quoting here 
for the information of my friends the 
exact words translated in English: 

“Destroy the confidence of the 
masses on the Socialist Party”

That was the rival Party then in 
Russia. So when the rival party is 
the Congress Party here, their tactics 
must be to destroy the confidence of 
the masses on the Congress Party. It 
has been the common experience that 
no party—let it be any party—would 
like to go to foreign countries for aid.

Mr. Chairman: Order, order. I find 
there is lot of noise in the House with 
the result that the hon. Member who 
is speaking is not audible.

Shri A. C. Guha: I think the correct 
answer to that has been given by the 
Finance Minister himself in his Budget 
speech. I will Quote what he has 
■aid;

“The edifice of our prosperity 
cannot be built on props of out

side assistance without sacrificing
something vital in the nation’s ‘
spirit but can be built enduringiy
only by the ellorts of our own
people.” ,
But at the same time we should re

member that particularly in the re-^ 
construction period no country has 
yet been able to do without any foreign 
aid. Soviet Russia was particularly 
anxious to get foreign aid. We have 
not created any special Ministery to 
secure foreign aid which the Soviet 
Russia did by creating a Commis
sariat of Concessionaires. In the year 
1929 the foreign indebtedness of Russia 
was 415 million roubles, in ' 1930 625 
million roubles, in 1931 855 million 
rodbles and in 1932 975 million 
roubles. And then in 1922 the* 
American Relief Administration under
took at the request of the Soviet Gov
ernment to feed 12 million children 
and adults daily through their own 
agencies, whereas India has taken only 
some wheat loan without any polit’̂ âl 
strings. It is not that the American 
agency is distributing this wheat here. 
But in Soviet Russia thQ American Re
lief Administration itself through its 
own agencies undertook to feed 12 
million people daily. So what is good 
for Soviet Russia may not be quite 
suitable for us according to our 
friends on my right.

Now it has been particularly the 
misfortune of our Government during 
the last 4 years to have to change our 
Finance Ministers thrice. And 1 think 
the present Finance Minister has been 
consistently following a policy and 
that policy has brought some good 
results at least as far as bringing down 
the prices.

Now in this House there was a sug-J 
gestion about deficit budgeting. De
ficit budgeting correctly interpreted 
does not mean budgeting through loans 
internal or foreign. But deficit budget
ing is really budgeting through the 
aid of created paper money or paper 
currency printed outside the, resources 
of this Government. That is a very 
dangerous thing and I do not like that 
this question should have been brought 
before the House in a rather surrepti
tious way as if to canvass the opinior^ 
of this House. If the Government 
finally decides it. that decision ought 
to come to this House either through 
the Finance Minister or through the 
Prime Minister and not through any 
other channel.

Then another point has been made 
and which today also one hon. Mem
ber mentioned is about the direct and 
indirect taxes. He quoted that 70 per
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cent, of our taxation coming from 
customs and excise is in the form of 
indirect taxes. I give you the figures. 
Sir. Taxes on incomes are 176 crores 
including the shares for the States, 
Customs and Excise are 251 crores. 
There has been some other income of 
the Government which comes to 50 
crores coming from various items—say 
Mint. Civil Works, Interest, etc. So 
taking into consideration the taxes on 
income and the revenue coming from 
Customs and Excise I think the direct 
tax comes to about 41 per cent, of the 
whole taxation, of cour.se excluding 
the other miscellaneous incomes of the 
Government.

I would like to mention one or two 
points particularly about the allocation 
3f provincial revenues. Though it is 
now before the Finance Commission,
[ think the Government should make 
Lip their minds that the Provinces 
slrould have the stable revenue so 
that they may not look to Govern
ment every year for some grants-in- 
aid and be d(5omed to live in a state 
3f uncertainty and in suspense. What 
[vill be their revenues, they should be 
able to know even at the beginning of 
he  year. So instead of giving them 
?rants-in-aid, there should be some 
Ixed allocation to the Provinces what
ever be their share. In this connec
tion I must reiterate here the long 
standing grievances of West Bengal.

this question is now before the 
finance Commission. I do not like to 
iilate on this point but T think the 
non. the Finance Minister would 
realise—as he has tried in his Award, 
to some extent, to redress the 
grievances of Bengal—that Bengal’sf 
'pse should be very carefully examin
'd.

Then I will say somethin? about the 
disparity in the figures of the Budget 
L'stimates in 1951-52 and the actual 
•ealisatlon in 1951-52 and also the 
Budget Estimntes as presented  m 
February and the Budget Estimates as 
^resented in May. T find a wide dis- 
)arity in the Budget figures and this 
Ines not add to the credit of the 
finance Department. Budget figures 
?hould always be taken seriously 
md if there is such disparity, then 
he idea mav nrevail that the Goy- 
Tnment is deliberately attempting to 
lefool the public and the 
riving false figures of which I think 
he bon. Finance Minister should not 
ê accused. I am sure he will see to 

t that the budget figures have some 
jonnectlon with the realities.

M. D as: I do not think within 
hiq short time of 10 minutes I will 
)c able to soy anything except give

the conclusions and recommendations 
to the hon. the Finance Minister and 
the Government of India.* My hon. 
friend Dr. Lanka Sundaram drew the 
attention of the House that the 
Treasury control of the Government of 
India was not satisfactory. He point
ed out the recommedations of the 
P.A.C. I wish to reqest my friend 
Shri Deshmukh that the Finance Minis
try should exercise proper Treasury 
control. They have allowed too much 
freedom to the Ministers and the 
Ministries. There are two Committees 
—the Public Accounts Committee and 
the Estimates Committee—through 
which this Parliament usually controls 
the functions of the different Cabinet 
Mini.sters and the Government of India. 
I was surprised at a Minister laying 
charges against the findings of the 

. Estimates Committee. The Minister of 
Planning is a new man. He does not 
know the parliamentary functions of 
the statutory committees and I hope 
the Finance Minister will request his 
colleagues not to repeat such mistakes 
and not to make such unfortunate 
statements on the floor of this House 
against a Committee which is appoint
ed by this ?Iouse and which contains 
90 per cent, of the Party Members— 
eminent Members and financial 
authoritie.s—of this Parliament. He 
never consulted the Estimates Com
mittee before he made that statement 
here and I strongly condemn that atti
tude on the part of a Minister.

There is nothing wrong with the 
finances or the financial policy of the 
Government of India. Our financial 
position is ouite sound. For five years 
we have trudged on against many 
diffi<culties and I congratulate the 
Minister ^ f Finance Shri Deshmukh 
for having brought us to this happy 
position where we have come to the
state of mixed economy and yet we
have carried on. Upto now I have not 
heard any suggestions from any 
quarters of the House as to now the
finances can bo improved or how ex
penditure can be reduced.

My friend Shri Deshmukh suggested 
in Bombay that another Economy 
Committee should be appointed. God 
forbid. We find that the recommenda
tions of the previous Economy Com
mittee have not been given efTect to 
except in a very few cases. So I sug
gest one thing. My friend Mr. Tyagi 
had received encomiums. I also .ioin 
them. But I hope he will not allow 
the black-marketeers to go scot-free 
from paying the taxes that ;*emain so 
far unpaid. He will also be good 
enough to confiscate the illegal earn
ings which our black-marketeers havf* 
stored in India and TT.̂ .A- In
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diamonds. I suggest: Let Mr. Tyagi be 
given another task. Let him be the 
sole authority to cause economies in 
the huge expenditure on stall’ and I 
say that unless there is retrenchment 
and economy in expenditure, you can
not effect any economy in the genera} 
public expenditure. All the money 
goes in stall which could be reduced 
by 50 per cent. The Finance Minister 
knows that, my leader, the Prime Mi
nister, knows it but they are helpless. 
They are thinking of the revolution 
of which my friends on my right here 
talk so often. I give them one word 
of advice: Revolution is very nice, I 
have heard it for 40 years. But there 
is another word, evolution. Some of 
them are very wi.se heads but very 
young heads—let them think of evolu
tion in our public finances and finan
cial control.

Then I would like to know some
thing about loans advanced by us from 
the Finance Minister. What is the 
condition of payment by Pakistan and 
Burma of our money lying with them 
as public debts? Ls , there any chance 
of our getting anything of the repara
tions money from Germany with which 
we have now entered into a treaty? 
What - was the necessity of entering 
into a treaty with her? Did Germany 
comc down to us on bended knees 
saying, “Excuse us for the reparations 
money which was an obligation of 
World War I ?” what are the
World War II’ obligations of Japan? I 
would like the hon. Finance Minister 
to tell us whether we have any claims 
on any warring nations and whether 
we will get anything.

I would also like to .know from the 
Finance Minister whether he is watch
ing our industrialists and black- 
m a r k e te e r s  and capCtalists in s -a -7 n s  
the situation in Korea. When the 
Korean war started it gave joy to the 
hearts of all the blackmarketeers and 
a l l  the exploiters In India. Prices 
shot up like anything. In view of 
the present situation in Korea, which 
I am glad my leader has condemned, 
I want to know whether the Finance 
Minister is watching the antics of the 
capitalist section in this House or 
outside this House so that they do npt 
raise the price level and cause serious 
harm and irritation to  the consuming 
public.

I would like to say one word about 
the Finance Commission to which my 
hon. friend, Mr. Guha has referred 
and about which he expressed some
thing very big and very bright. Even 
my friend, Mr. Rohini Kumar 
Chaudhury alluded to it. I do not

know what the Finance Commission 
is doing or will do. But everybody 
wants a Taxation Enquiry Committee.), 
We do not know what taxes are avail-^ 
able to the States or to the Centre 
which can be pooled and re-assessed 
and re-distributed to the States. Get
ting a few lakhs from the income-tax 
in shape of grants here and there 
does not solve the problem. I agree 
with my friend from Rajasthan who 
spoke about the re-distribution of the 
income-tax to the States. Shri Nalini 
Sarkar was the chairman of the 
Finance Expert Committee of the Con
stituent Assembly which gave its 
expert findings on financial re-distribu
tion and which my friend, Sri Desh- 
mukh did not accept in his award. 
Bengal, I find, is very greedy today. 
Bengal wants re-distribution of 
everything not on population basis 
but on collection basis. These are 
theories which I have discussed ’on 
the floor of the House for the last 
twenty years, so I am not going to dis
cuss them again here. Iset the Finance 
Minister and the Government of India 
experts, whoever they may be, now 
give a departmental note about the 
various taxes that they think can be 
levied, that can be re-distributed. I 
know the Government of India is 
living from hand to mouth. They are 
not in a position to part with money. 
But to demand grants from Centre 
and say, what my friends on my right 
say that “no food subsidy is given”, 
is not correct or fair. “If you take 
food subsidy you cannot get financial 
grants, you cannot get revision of 
financial allocation through the Fin- 

“ance Commission, however talented 
and expert that body might be” is j 
my conclusion......

12 Noon

Shri Sarmah (Golaghat-Jorhat) 
May I draw the attention of the hon. 
Finance Minister and the hon. Mem
bers of the House to the fiscal injustice 
perpetrated on the poor State of Assam 
for a long time? I may be given ilve 
minutes.

Mr. Chairman: I am afraid.

Shri Sarmah: I will take only five 
minutes. Sir. I will not inflict a speech 
on the House.

Mr. Chairman: Then I allow him to 
speak.

Shri Sarmah: I will start with the 
tribal areas on the North-East Frontier 
of Assam. The tribal area, called 
N.E.F., constitute a' big region of five 
sub-divisions. It is under the Exterpil



8188 General Budget— 3 JULY 1952 Demandt for Granti >186

and Rs. 40  lakhs o n  a c c o u n t  o f  Ju te . 
This is a frontier and i f  y o u  w a n t  to  
keep trouble ofT your door I w o u ld  
beg of you for fiscal justice and equit* 
able and scientific allocation o f  g r a n t -  
in-aid.

1^0 fm t  (ftr^yr 
j t ) : ^nrrrfiT ^  arrr ^

iwT g arrr ^ ^
^  sfcRTxlfon’ mrPr ^  »niT

^  ^  ft)?; % 9 f t^  ^  f tm
3ftr ^  ^  ^

Mr. Chairm an: I think the best thing 
would be to put forth his own 
grievances.

«ft quo qwo &w?ft : w

^  3fk j  «ftr
^  t  ^  m t t i  ^  H\ fw ,

#  fiPRT ^  n ff  
% 3 F ^  ?frfnrf«cl *FT fiw 1 p r
*TTt?rRrtftr P w ^

| f  t ,  ^  ^  f e n  »nrT
f% ^  ^  ^  ^ET ^  5 ^  ;irT#lft

^  «n: JTmr̂ TRT % ^ r m  5> f ft»# 

^  apRft^r % 2T?

f f  t  ^  ^  jfTT ^mTt# ^  ^ n m  
t ,  S w  OTT# ^  t  T̂T 3ftr ^  
^  ^  ^  5TnTf 7T ^  ift,

^  aftr ^  fTTmmf ^  i(t 
3T?2T TTJiff % m p f  ^  Tf: m  f e n ,

frm fM f % ^  ^  ^  ^  

^  ^  ^ 2IT ?prtt 3ftr 8RT

^  t ,  ^  If? ^

Affairs Ministry. What I want to 
talk about is in respect of the amount 
allocated to this area. Nearly Rs. 3 
crores have been allocated for these 
tribal areas. I submit, it is not big 
enough considering the immensity of 
the works. But I would like to invite 
the attention of the House to the fact 
that small as the sum of Rs. 3 crores 
is, out of that, only Rs. 10,05,000 have 
been allocated for schemes that are in 

the oflflng for the improvement of the 
conditions of the people of this area. 
I wonder what can be done with that 
ten lakhs in an area where even as 
we are sitting and talking here, Gov
ernment buildings are being hurriedly 
dismantled by the employees of the 
Central Government as the River 
Lohit is rapidly eating away into the 
town.

Next I will come to the financial in
justice that is being done to this small 
State. This State was given by the 
Niemeyer Av/ard only 2 per cent, of the 
divisible pool of income-tax. I can 
relate to the House on what basis it 
was given but it will take some time 
and I have not got that important fac
tor at my disposal. At any event I 
must say that the Niemeyer Award of 
2 per cent, was raised to 3 per cent, 
after the partition of India. Though 
the injustice of the Niemeyer Award 
as well as old the 3 per cent, award 
after partition was complained of by 
Lhe State Government, even the Desh- 
mukh Award did -not go into the ques- 
:ion of a comprehensive allocation of the 
divisible pool to this poor province 
and the percentage at 3 remained. 
Mow it is difficult to understand how 
? per cent, only can be allocated to 
Lhat State. Neither the population 
Dasis nor the basis of locus or origin 
Df Income, used for scientific alloca
tion of grants-in-and to the revenues 
3f states, have been applied in oiir 
?ase with necessary correctives. Assam 
las got a big area of hilly tracts of 
:\bout 27,000 sq- miles with a popula
tion of 1,73,00,000. The hill popula- 
:ion is very backward in education, 
“lealth and sanitation. There are no 
schools, no roads, no hospitals. Then 
igain Assam produces ten and the 
:^entre gets the excise duty and export 
;ax on it. She produces tea at the ex- 
)ense of her land. She has to feed the tea 
abourers coming from all the other 
States. The Centre gets out of tea 
learly Rs. 8 crores in the shape of 
iforesaid duties and taxes. Assam grows 
lute on about 30 per cent, of the total 
trea under jute and she gets only Rs. 
10 lakhs while the Centre gets about 
ils. 2 crores annually on her produce. 
\gainst all this we got a miserable 
)ittapce of Rs. 30 Jakhs as subvention
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[«ft TTTTo TT^o

^  ^  ^  ^  fw  1 1 ^  arnr 
^  T T ^  ?rflf t ‘,

9TT ^  ^rrft 3t1  ̂ ^

^  ^  f f%  f t n r ^  *?fts7gTTppn 
itrt «rr i sft^Tcf^

(^iHr^+ qfr^>5nTR) ^

^  5̂T*T-
JT̂ TTPn̂  ^frr, ^f+H ^

3t1t  fk^hsr T̂?T ^  ferr^o^ %
% ^  ^  gxr ^  I psr^

TT3Ftff% fe ?  

sft^jTT^ ^  ^  T^ 'dtfl J’j+K
% 3ftr ‘V ’ TT^*f ^  ^ t|  t»

W  ' ‘̂ • ’ 3fh: “ it''
tt^  % 3ftr ^  3F2T

^  «ff, ¥nf% ^  % i ^ T ^

‘V ’ TT^lr % ^  Pt̂

^  gfsninf ^

5ft, ^ 5 f^  ^  ^  ^
T tf  3fk ^  ^“t
‘V  T T ^  % 5FnTPT ^  T ^  3ftT

^  ^HlHdT f  ^  ^  % 5rf^

arrr efTT 3FITRT t  I
STPT̂TT ^ r w  3TFT ^  TFHff
5pt sftT ??ft^ «TFT ^ 3frc ^  ^  
^  apt g q iT #  ^  ^  I

^  % 3rf?rfW #■ 3TN ̂
?^rm  ̂ 5?T̂ rFTT artr ^  srr^Ffw

T̂TTH i  \ W ^
^mrr ^  ^ ^
^  5 ? ^  ?Rt% ^  ^  ^  t i

^  >rt ^  ^  ^ t  i
>j<|^ ^ T % JT T T^ #  ^  +l4+frf 
^  t  ^  t  3TT̂  %

^  ^  ^

’TT >̂TW 2rĝ  t̂rft I 3ftT
3TJTT fir̂ yrJ ^  am ?t̂

^  Ĥki T̂FTT 52T̂T
^^rmr, w  ^

®TT5T ^  ^  t  I ?JTT^

m m  ozrw ^q?t f t ^ -  
fw  ^  3fk ^  ftnr «ft ^
# VTWnTT : The purchasing 
power of the commuruty is 
having disastrous consequen
ces. ( ^  ^  ?̂T ?Tf̂  % qrfrwT 
^  f̂ KH)i<t  ̂t |  I) vfhrf^ 7T#f 
(wsRKt ^ )   ̂
wrr 3fk ^  ŵTT
( q r  fs F f^  ^  
fen w  ^

r̂wT̂ T w n ^^?T ^ fw t*
^   ̂3T̂ % ^ 3ftT ^  ^

T̂RT +<H ^ ^  WTT 
t  I 3 f k  ^  ^  ^  ^5TR- |3TT 

t ,  'T^ %

3̂̂  3TT̂  ̂^  d % 3P>̂mH 
^  sftr WT ^’TR ^

^  ^  f w  m j  t  3fk ^
^  ^  ^  t  I

Mr. Chairman: If the hon. Member 
finishps in time, I can Rive chance to 
another hon. Member.

«ft f ^ o  q^5o f i n ^ :  ^  T̂FT̂ fî  

spT «TPT 3ftT ^  arr^ftw 
WXUU =5TT  ̂ g 1% ^
(3TTf^ ^=5Rt) 3ftr 5 ^  JTT^fer 

3TTf^SFt ffrfO T T ^fl^  
f  3Tk ^  f f t feRf ^  fT ^  % f ^  
^  ^  fk m  5TJR̂  ^  Pf̂ TT I 

TTPPfhr W R  ^  *̂ ’+N % 
3 R ^  ^  ^  ^  f e n  «TT f¥  J



316o Oenerat Budget—- 3 JULY 1952 Demanda for Cirants ditto

^  ^ ^5T
^  a ft r  T O R  ^  2Tf

WWTS[ ^  ^  T R t  t ,

^  ^  3̂Tr̂  f̂ ZTT ^  ?T%,
m ^  IT 3TTq ^  ^FTi^TT |^TTTT

51T̂ PT t̂rTT
fr^rf *77 t ,  t t ^

< (S T rZ T T ft^  5 T R R  oI R )

^  ^PTT 5> ^  ^  T O R  ^
^ffrfw spTifV afk  ^
3 r f ^  SrfrTW w ^  ^

sR^n =^rf^ I anfiiTt ^
^TTViTtw (a m  ^ )  ^  ^  ^

vj ? n rR T T...................

Mr. Chairman: Order, order. The hon. 
Member should now resume his seat. 
Shri Rajabhoj.

•sftcfto ^ ^ o  TT3TH>ir ( ^>?TT5T- 

7 f t T c r - 3 T ^ ^ = ^  ) :  3T%TTilfT

^  spTf ^TTR* T[TJ[J I  3 fh : q t ^

^  ^  srr^TT

t ,  ^  ^  ^  ^  TW Pt r :
^  T̂ STTT ^  ^ » 'M 4 K

^  ^ I (^ f^ w r)
#  ^srrf îff)
% ^  r«^^( t ,  ^  ^  % ^«r
2FfTT t  ^  3TT3r

?T^ T ^  t  I 3TF3f ??IT^TfW ^  
S R T R  %  fe^T ’■HKd ^ R ^ H X  + 0 « )  W^TT 

^  ^  f
^  3TT3r I Of ?t

W  3 n F«TT

t-^T^r 5T?Tf f e n  ^jtrtt, ^  

^  3 T ^  5^ 3 ^  TOT# ^rtftRT *Ft,
*1̂  ^IVh 3nfj’ <(gn I

irnft j , aTM ^  Fpr^r »rWt ^  ^

# ar̂ Jcff ^  3ttN ^  
ĝ TTT# % TO" ^^rrf
t  ? =^ '̂> ^  ^
11 3m^ ^  ?5T& 11 sfTR^-

^  f ^ T |  fe  ^1|T  ̂ fetr qm k ,
3fk ftnî T 3TTf̂  ipT 5 T ^

% tr^  ^Tpft = ^ f^

3ftT feiiTT ^  ^  5 f ^

WTT (t?T^^1%3Tf)
% 5TT  ̂ w  t ,  jfTRTftr aftr 

(TT^'t)
% % 3TT ^  % ^ i m  2̂ 5 ?VS
^  5Ft T ^  ^  ^rrfer ^
5 I jf ^m?RTT I  %,

^  (3TRt7T)

^  ^^TTft 3R^sn 

f^'^K 3 f t r ^  ĴvRT̂ T7«T ^
^  I A ^  3T^'f ^  g^TR#
% afk  TO ^  3TTf^
3fk W R  ^  7̂7:# % f ^

A 3T5#t p i \
TO TT ^  ^  ?r% I 4  ĵTRcTT g

^  t  afh: #
^  TO % fetr ^  ^  ^  1̂

fRl" ftm^TcT I  ftr ift ^

1W?f ^  t  TO «R 3HT  ̂ ?r^ 

f W  ^RTT I ̂  3ftT ^  ^

I  ^  ^  V9̂  ^  ^fTTO JtTTO

(^ T ^ )  I , ^  ?5?3rTT I  3flT

^  ^  I 3ftT p -  3Tfh5ftoT

(f% fN ^^) ^ 1  a fk T O 'R

3 T ^  ^RTT ^ f l "  ^  5TOT ^  5T, 

^  ^  ^ t r o  ^  7T^ f i r ^  11

^  ?̂ tr1 3ft rT ^T ^ I', ^ in ft

^  t  artr fT  3T ^ ,jn p rc
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( tm  I

Mr. Chairman: The discussion so
far as these Demands lor Grants are 
concerned is now closed and the hon. 
the Finance Minister will reply.

Shri C. D. Deshmukh: The Finance 
Minister is the residuary whipping- 
boy in these Budget discussions and 
therefore it is only natural that there 
should have been a multitude of points 
raised in connection with the Finance 
Ministry’s Demands. As you will 
realize within the time allotted to me 
it would be quite impossible for me 
to deal with all of them. For alphabeti
cal as well as other reasons I think 
I better deal with the grievances of 
Assam first.

In regard to tea I think an answer 
was given to a question this morning 
which clearly explained what action 
the Government of India were taking 
in the way of investigating the condi
tions in which tea is being produced 
and investigating the extent to which 
relief, if any, should be granted.

As regards other assistance to 
Assam, we are aware that Assam has 
special problems and, more frequently 
than in other cases perhaps, special 
calamities. But I would like to point 
out that we have already decided to 
take active action in the way of find
ing out what could be done about 
this. A team of officers is proceeding 
shortly to Assam to study their special 
problems and, hi particular, to devise 
measures for preventing further

damage to some of their towns, like 
Dibrugarh, which are threatened by 
frequent floods.

Shri Brohmo-Choudhury (Goalpara- 
Garo Hills—Reserved—Sch. Tribes): 
What about Goalpara town which is 
also being eroded?

Shri C. D. Deshmukh: Then, Sir, I 
would like to mention that the Five 

' Year Plau of Assam is estimated to 
cost Rs. 12:5 crores, and the Central 
Government hopes to assist Assam to 
the extent of Rs. 11 crores out of this 
amount, by way of loan or any other 
suitable form.

Then I proceed to consider the 
grievances in regard to the scheduled 
tribes and the scheduled areas of 
Assam. I can assure hon. Members 
who have spoken on their behalf that 
their welfare and development is also 
very near the heart of the Central 
Government, and as funds become 
available active steps will be taken to 
see that these very vital areas on our 
north-eastern frontier are developed. 
Sir, one Assam Member. Mr, R. K. 
Chaudhury, moved me to tears and also 
to a limerick:

There was once a tribal of a Digboi
Who was every inch a big boy;
Bui when he spoke of Assam,
Even the Minister of Earthquakes 

and Floods shook, shed tears, said 
what an assam!

An Hon. Member: And what a big 
ass at that!

Shri C. D. Deshmukh: I can proceed 
now to the needs of other States. I 
might take the earliest opportunity of 
saying that there is no going back on 
the financial arrangements that were 
made at the time of integration. 
Special needs do arise and they are 
taken notice of, as for instance in re
gard to Travancore and Cochin and 
their subsidy. It is possible that their 
desires in this matter are not fully 
met. But then the Government of 
India have to take an all-India view 
and, in particular, they are not very 
greatly impressed with the claims that 
have been frequently put forward that 
because much of the foreign exchange 
arises out of exports from Travancore- 
Cochin they are entitled to special 
consideration. That proposition is not 
as simple as it sounds. After all, in 
a country like this it is not always 
possible to draw up a foreign exchange 
balance for any scction of the country, 
even a State. We have no informa
tion in regard to what claim* Travan-
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core-Cochin and their requirements 
make on the total foreign exchange 
resources. In any case I thin*k it is 
a wrong way of approaching the prob
lem, and if there are any special needs 
the best way is to try and consider 
them on their own merits and not on 
the basis of any vague theories.

! As regards the general grievances of 
States that their resources are insuffi
cient for their developmental require
ments, I think there is a great deal to 
be said for it and I do hope that the 
Finance Commission will be able to 
tind some way of satisfying their needs 
beyond the Deshmukh Award. That 
award was an interim award, the 
ob.iect of which was to hold the situa- 
lion while the Finance Commission 

, came along. And speaking for myself,
I should not mind if their recom
mendations were in the nature of 
transferring additional resources to the 
States. I quite agree with one of the 
hon. Members who said that “ by doing 
that you would be vesting the 
responsibility fairly and squarely for 
expenditure on the States” instead of 
trying to supervise the mode of ex
penditure and any assistance that 
might flow from the Centre.

Having got rid of that important 
subject on which one can only make 
general observations. I would now 

to some of the specific criticisms. 
And there my difficulty again is that 
the Opposition seems to be allergic to 
statistics. I have been accused of 
‘body-bowling’ and yet have been 
threatened with an l.b.w. Now, it 
passes my comprehe;ision how a 
bowler can be declared l.b.w. All I 
can say is that these remarks are not 
cricket! Actually I suspect that where
as our statistics are based on the 
theory of probability, some of the 
statistics which emanate from the 
other side seem to be based on the 
theory of improbability.

[Mr. S p e a k e r  in the Chair]

The hon. Member. Dr. Lanka 
Sundaram (the body-bowler!) quoted 
figures—mind you, although he accus- 
od me of quoting figures and said 
Ihis is only an illustration, and that 
he was not dealing with the main 
point of taxation—that in 1949-50 and 
lO.'iO-ril. wo Pave relief of Rs. 6-50 
plus  Rs. 16 -33 crores and then, in an 
unaccountable way. we reversed the 
r̂ roi (?ss T believe he perhaps forgot 
to point out that in the first year 
!hpre was additional taxation to the 
(’xtent of Rr 18*58 rrores, so that, on 
he whole, there was an increase in 
Jaxation of Rs. 2̂ 08 rrores. There- 
■)r the nirturc of the inequity of the 

P S D.

present Finance Minister is not as 
gloomy as he tried to make out. I 
have, of course, no need to defend the 
additional taxation that was put on in 
1951-52. It was fully debated on by a 
House which was also representative, 
and which sanctioned by means of the 
Finance Act all that taxation.

There is one point that I would like 
to n\ake, and that is, in these matters, 
one is, in a way, bound by the histori
cal, not assurances, but certainly ob
servations. My predecessor, in the 
course of the debate over the 1950-51 
taxation, said:

*'I have brought the level of 
taxation now to a figure which I 
think the economy of the country 
can stand and ought to stand. As 
far as I am concerned, so long 
as I have anything to do with 
Finance Ministership, there will 
be no further reductions in the 
level of direct taxation except 
such minor adjustments as 
circumstances may call from time 
to time. So, those who are affect
ed by direct taxation would do 
well to take this fact to adjust 
themselves to this level of tsir.*!- 
tion and settle down to them.”

I quote this without necessarily 
implying that I agree with these 
observations.

My other difficulty is that hon. 
Members opposite do not always 
take notice of speeches that have been 
made even in this very session, either 
in this House or in the Council of 
States. For instance, this question of 
taxation, direct and indirect, was the 
subject of a somewhat prolonged ob
servations on my part. But, there Is 
nothing to indicate that any of the 
Government’s critics have condescend
ed to take notice of those observations. 
Then, there was, In one of the speeches, 
a reference to the non-appointment of 
a trade commissioner in the USSR. 
That mattftr also was explained by 
me at great length in the Council of 
States. The short point that I made 
was that since all the USSR trade is 
handled by the State, a diplomatic 
representation is quite enough and 
there is no need to have a sort of a 
commevcial representation which is 
necessary when the representative has 
to get into touch with intending im
porters or exporters as the case may 
be.

The third difficulty is that the Op- 
pjosition is still somewhat schizo
phrenic.

Shrf Sanuigftdbar D a» (Dhenkanal 
—West Cuttack): I could not hear.
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Shrl C. D. Deshmokh: Schizophrenic 
—split personality. Although I con
cede that it is honest, it is somewhat 
a hydra-headed aflfair. Therefore one 
does not know which of the criticisms 
to take as seriously meant or not. I 
was hoping that the experience of the 
affairs in this House would perhaps 
abate some of their initial fine frenzy. 
I have seen some evidence of it this 
morning. It is very difficult to reply, 
to observations when they are couched 
in terms of hyperbole, because, you 
have to go down so to speak to the 
fundamentals. We have not got the 
sort of common cementings between 
the two of us. These are the three 
difficulties which make it somewhat 
difficult to d6al fully, in the time allot
ted, with the various criticisms.

I would like to deal next with the 
Inaccurate although well meant obser
vations of the hon. Member opposite. 
Pandit Mishra. He quoted certain 
figures. I gathered him to say that 
we remit Rs. 69 crores by way of divi
dends on profits abroad.

Pandit s' C . Mishra: No.

Shri C. D. Deshmukh: I may have 
-mistaken him. If that ia not so, 1 
understand, he refers to the sum that 
we pay for repayment and avoidance 
of debt.

Pandit S. C. Mishra: Interest on
debt.

Shri C. D. Deshmukh: I do not know
what his grievance is in this matter.
I have been brought up with certain 
principles. One is to live within one’s 
means; the second is to keep one's 
word; and the third is to repay one’s 
debts.

Dr. P. S. Deshmukh: The Opposition 
difTers on all these three points.

Mr. Speaker: Order, order.

Shri C. D. Deshmukh: Then, the hon. 
Member said there was some figure of 
Rs. 55 crores which was lost in pro
curement operations, and thought that 
was a serious matter. Those of his 
party have been leading morchas i»i 
Bombay and elsewhere to protest 
fifrainst the withdrawal of subsidies. 
Although I must make allowance for 
his lack of familiarity with Budget 
figures, I say that we are always avail
able to explain an3rthing that is not 
plain on the surface. I think he should 
have realised that this Rs. 55 crores in 
one way or the other represents the 
subsidy on food. Therefore, here 
ngain I do not quit# realise what his 
grievance to.

Thirdly, he referred to a difference, 
which he said was unexplained, bet
ween the provision of Rs. 4,000 under 
one head in the interim Budget and 
Rs. 40 crores now.

Pandit S. C. Mishra: Ten crores. i

Shri C. D. Deshmukh: I am sorry; 
it was a slip of my tongue. Ten 
crores now. There, again, the ex
planation is very simple, although we 
have not given it there. There are so 
many things to explain in regard to 
the changes between then and now. 
This. particular sum represents only a 
transfer of the American loan whcs \ 
sale proceeds to the Special Develo) 
ment funds, in accordance with the 
procedure already explained to Parlip: 
ment. We expected the entire whes , 
to be received last year and took ul 
vote for the transfer of Rs. 71 crores 
to the Fund last year. But, actually, 
only Rs. 61 crores would probably be 
received in 1951-52. Therefore, we 
have had to provide for the remaining 
ten crores in this year’s Budget. I 
think, with this explanation, he will 
remain a little more reassured than 
he was when he made his observa
tions.

Then, I come to this question of 
direct and indirect taxation. I dislike 
reiterating what I said before. There 
are a few additional facts which I 
would like to adduce. Although tax 
concessions were given in 1949-50 and 
1950-51. in the lower slabs, that Is to 
say, below Rs. 15,000 incomes, they 
amounted to 25 per cent, whereas in 
the top slabs, they amounted to 11 per 
cent. Therefore taxation was progres
sive. I have already quoted figures 
to show how continuously the tax that 
has been taken from the higher sUbs. 
has been increasing, in my last speerh 
I have, been reminded in this matter by 
one of my hon. friends of what the 
taxation policy of our old smri- 
tikars was, af policy wrt:ch my col
league compared with the pMicy 
and technique of the busy bee.

I T 5 T  I
irm rV R  ^  : II

which means that the King or Gov
ernment should act like a gardener who 
plucks the flowers only, and not like 
a coalman, that is to say a charcoal 
burner, who uproots the trees and re
duces them to charcoal, because the 
latter altogether destroys the source. 
In other words, this is the old parable 
of killing the goose that lays the 
golden egg. So, all these measures, 
of capital levy, increasing taxation 
will be for a little while, but thc’f i
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icannot be depended upon to work for 
lever. So, it does not mean that, as

said, the tax should not be steeply 
f graded, and what grade the tax struc
ture should stand at must depend on 
the circumstances from time to time. 

J  think I have already noticed signs 
dn the part of the industrial com
munity, of lesser anticipations, shall 
we'say, of profit in their ventures, a 
greater awakening of responsibility 
towards the body politic, the com
munity, and it may be that they them
selves will one day acquiesce in a 
higher rate of taxation, but these are 
matters which must lie in the lap of 
ithe future, and it would be only rais- 
(ing a hypothetical question to refer 
.̂o them here.

In regard to indirect taxation I 
would like to point to one thing, to 
which I referred before, and that is 
much of our income from indirect 
taxation last year was due to export 
duties, and that certainly does not 
bring privations to the common man.

I would go a little further and I 
would like to join issue in a funda
mental sense, and that is, I do not 
accept that in a country like thii th t 
common man should not pay any 
taxes. Students of recent programmes 
in other countries will - find that pro
minence is given to the duty of pay
ing taxes which lies on the citizen. 
And, in the course of my budget 
speech last year, I made reference to 
a letter which I had received from a 
common man who ‘said that, looking 
around, he could not see that he con
tributed anything to the maintenance 
of the State which did ^o much for 
him, and therefore, declaring his in
tention to pay Rs. 5 per year.

Shri Nambiar: Who is that common 
m^an?

Shri C D. Deshmukh: I received a 
letter from the same common man 
this year, and he says: “May I remind 
you of my undertaking to send Rs. 5 
every year to the State. So, please 
accept”—this is the money order 
(’oupon—“this small gift of a poor 
man. ” Then he goes on to say: “I am 
just a poor peasant, so please forgive 
■Errors in writing.” I think that is very 
touching, and he lias written it him
self. I hardly like to add that he is 
from my part of the country.

Shri Nambiar: Is it in English?
Shri C. D. Deshmnkh: It is in

Marathi. You can read it if you like. 
If the House insists, it will be avail
able for inspection. ' I would like to 
add he is from the constituency of my 
hon. friend from Ratnagiri.

Shri Velajndhan (Quilon cum 
Mavellkkara—Reserved—Sch. Castes): 
There is Ratnam there?

Shri C. D. Deshmiikli: These things 
require some hardness like that.

Then, I was going to say that in a 
country where the common man is so 
poor, to believe that the State can 
carry on a taxless existence, is to live 
not in a very wise person's paradise.

Then the next important matter that 
was raised—and I must apologise to 
Members who have raised various 
other issues in regard to taxation, for 
my inability to deal with them: there 
would be other occasions, as I was 
admonished, when they could be rais
ed again. I refer particularly to the 
chronic huff, the Hindu united families, 
undivided families—that is a chronic 
huff into which the hon. Member op
posite often finds himself in. Well, 
Sir, the next point I would like to refer 
to is that of financial control. 1 do not 
know how this impression has got 
about that the Finance Ministry does 
not exercise any control.

An Hon. Member: Too much

Shri C. D. beshmnkh: I hetfr
grumbles and murmurs even now be
hind me that too much control is 
exercised, and I am perpetually being 
blamed of being obtuse, obdurate and 
obstructive. Actually therefore, I 
can infer that we are doing our duty 
fairly and tolerably effectively. We 
have a Financial Joint Secretary and 
other officers attached to various 
Ministries, and as proposals take
shape, they are scrutinised by them. 
Therefore, the sort of problem that was 
referred to by one of the hon. Members 
does not really arise—I think by Shri 
B. Das—that is to say after the budget 
is framed, then the Finance Ministry 
goes down with a heavy hand and 
says: “No, your share shall be so'
much cut.” That does not happen
usually because expenditure is either 
of the regular kind, in which case it 
requires a lesser degree of scrutiny, or 
it is of a special kind, what is called 
new expenditure and new schemes 
which are thoroughly scrutinised. But 
it did happen in connection with our 
economy measures, or, shall we say. 
our attempts to institute economy 
measures. The hon. Member has re
ferred to a report of the Retrench
ment Committee, I am not in a posi
tion to say why it did not see the light 
of day, but I think what happened was 
that by the time Government thought 
of introducing those economies, the 
financial situation changed for the 
worse, and therefore they had to 
superimpose some additional econo-
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[6hri C. D. Deshmukh]
mies. Unfortunately, that took the 
somewhat odious form of an arbitrary 
cut on every Ministry, or every 
Ministry’s budget. Abd as toy  ex
perienced Finance Minister would 
have said, perhaps that stood no chance 
of succeeding. That is to say when 
you are faced with a situation as, say, 
famine or food shortage, and the Food 
Minister has to go round the country, 
it is impossible for any Finance offi
cial to say: “No, you shall not go be- , 
cause you have finished your travel
ling allotment”, and it is the same, in 
another sense, with stationery and 
printing. With our apparatus of de
mocracy expanding every day, a great 
deal more paper is requ ir^ , almost 
every year, and It would be very 
wrong, I think, to say that that ap
paratus will not be given full play, 
mainly because the Finance Ministry 
has said arbitrarily that the budget 
for stationery and printing shall be 
limited to such and such a sum.

Shri B. Das: I was referring to the 
report of the Economy Committee. 
There was quite a lot of very valuable 
material in the report, and I suggest 
^h^t^it be made available to the Mem
bers of the House.

Shri C. D. Deshmnkh: I shall con
sider that suggestion very carefully. I 
can only say we have made full use of 
all the available material that was con
tained in that report, and the present 
suggestion is that we should let other 
Members of Parliament also partake 
of that material.

In regard to some of these 
major works, it was stated 
that we have no control and we 
have no means of finding out whether 
the achievement is commensurate with 
the expenditure. Although cases do 
come to prominence where there ap
pears to be an apparent failure of 
financial control, I can assure the 
House that by and large that control 
Is being constantly improved and al

' most every unit of a big work has its 
own accounts and audit report, and a 
statement of its economic implications, 
and these are scrutinized properly and 
very carefully. It is also true that 
while in the earlier days we were 
rather over-anxlous to develop and 
entered on many schemes without 
what can be regarded as a proper pro
ject estimate and some of the neces
sary detailed e^imtites, that omission 
Is being corrected now. And indeed 
the purpose of appointing one of the 
two committees for Hirakud was 
firstly to find out fn what particulars 
financial control Was imperfect on ac- 
c?ount of the arrangements made and

how it could be improved. We have 
received an interim report, and we 
have had one or two discussions with 
the authors of the report, and I am 
quite sure that in about a fortnight*s 
time or a month’s time, that report^
will be submitted to us in its final
form.

Then some references were made to 
pre-audit. Pre-audit is not a thing 
which the Comptroller and Auditor- 
General recommends for these trans
actions of such great dimensions.
Nevertheless, we have evolved a
compromise system and that is of pre
check of payments in a Central Ac
counts Office; that is the system which 
was adopted for the Lloyds barrage,; 
that is the system which is being 
adopted for the Tunghabhadra project 
and which we are told is working very 
well. I might add here parenthetically 
that I am seeing the Chief Engineer 
this afternoon in order to discuss this 
very problem with him, and after dis
cussion with him, I do hope that v*̂ie 
shall be able to evolve a very satis
factory system of control of expendi
ture on some of these big items. I 
have confessed it last year that if one 
is not vigilant there are more chances of 
money slipping through one’s fingers 
as a result of these schemes than on 
any other account. {Interruption). So 
long as the Finance Minister is keenly 
aware of it I do not think it matters 
very much, not that I accept the 
charge.

I have just time enough for dealing 
with two important points. One is 
foreign aid on which I think we heard 
some very cogent observations from 
one of the hon. Members there—I thin^ 
it was Mr. Bansal. This charge tha'! 
we are accepting foreign aid for no 
reason whatsoever seems to be repeat
ed frequently as though almost like a 
gramophone disc, in spite of the fact 
that we have explained again and 
again that we have not the slightest 
intention of losing our freedom of 
judgment although we receive foreign 
aid. I cannot see what an undevelop
ed country can do when its own re 
sources are limited without such 
foreign assistance as that country can 
receive without detriment to its self
respect and dignity. There is no need 
to refer to the examples of other 
countries, because I cannot think of 
any country which has scorned the 
receipt of such assi.stance, including 
some of the countries which have un
doubtedly achieved a very great deal 
in the wake of the national planning. 
So in this matter our consciencc is
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QuitP clear. If once we decide that we 
shall receive loreiRn assistance of 
whatever form it may be, whether it 
is State assistance or whether it is a 
loan from the International Bank or 
whether it is private capital, I do not 
see why we should not get them; If 
we have to receive them, we must 
create conditiohs in which the flow of 
that assistance will continue. Although 
some sneering remarks were made 
about a wider flow of foreign assist
ance, I repeat that phrase, I do not 
see what is wrong with receiving assist
ance on those terms.

A point was made about the fact 
that we have to remit dividends on 
foreign investments. It is hardly 
worthwhile speaking in k historical 
sense. It may be that much more in 
the way of dividends has been remit
ted over a long series of years, but the 
general principle is that we have 
given a guarantee that if there is any 
foreign capital we shall create facili
ties for the repatriation of that capital, 
whenever it is wanted and there shall 
be no bar in the way of the remittance 
of the dividends. Actually out of the 
Rs. 30-7 crores or Rs. 31 crores which 
represents the remittance, the earnings 
of dividends are Rs. 9-82 crores and the 
profits of the foreign firms and 
companies are estimated at Rs. 26-98 
crores. Apart from ethical considera
tions, if we were to stop the remit
tance of dividends, then we mif^ht as 
well be driven to sequestrate the pay
ment of dividends to the Indian share
holders also. That is to say, it takes 
you on to quite a foreign conception, 
a conception quite foreign to accepted 
theories in this matter. The principal 
result of that would be that you might 
say good-bye for ever to any hope of 
receiving foreign assistance in the 
future. There again, it is a question 
of degree of optimism. Whether it is 
based on experience or whether it is 
based on inexperience, hon. Members 
opposite seem to think that a country 
like India with its resources—what
ever label one might give, vast or in
exhaustible—actually they are neither 

' vast nor inexhaustible—would be ablte 
to carry on without any kind of foreign 
a.ssistance either in the way of techni
cal knowledge or capital. Well here, 

we must agree to differ from them, and 
we think that for many a y^ar to come, 
if other countries have surpluses of 
capital, we shall be glad to use thein 

on our own terms.

That leads me to the next question, 
and that is finance for the plan. It is 
too early, I think, to try to prognosti
cate whether the te^tent of the revenue 
expertatiohs on which the plan is based 
are likely to be fulfilled. So far as

the Centre is concerned, I think we 
are on the right side in the way of 
establishing the surpluses on which 
the Piahnnig Commissibn has counted.

As regards the States, the last year 
was hot a very easy year. But this 
year there is already evidence of the 
anxiety of several State Governments 
to raise their own resources.

In regard to the general level of 
taxation, I would like to say this, that 
the belief that there is no scope for 
further taxation—either direct or in- 
dit-ect—is a narrow one and not based 
on a study of the facts of the situa
tion. Here are some statistics which 
mlfeht interest the House. Taxation is 
repfies^nted here as a per cent, of the 
national income. In Ceylon it was 
21-5 per cent., in Egypt it was 16 per 
cent,, in Cuba 15 5 per cent., Chile 
151 p£fr cent., Colombia 14*4 per cent., 
Brazil 12:5 per cent.; Philippines 9*5 
per cent, and India 7 per cent.

Syanmandan Sahaya: In
Tiilibuctbo ?

Shri C. D. Deshmukh: Well, I have 
not the figure here. The research 
staff did not attach such importance to 
Timbuctoo as the hon. Member op
posite does. I shall draw their atten
tion to this omission.

Shri B. Das: Is this 7 per cent. Cen
tral Government taxation or State ..

Shri C. D. Deshmukh: Total taxa
tion in the country. I think it is just 
as well that we face this fact, although 
it is not my purpose to say that taxa
tion will fill the gap between what 
we want for carrying out a minimum 
programme of development and what 
we are now raising. There will still 
be a gap. How it should be filled and 
with what degree of impunity or risk 
we could resort to defict financing 
must form the subject of a .speech by 
itself, and it is one of those subjects 
on which I think it would be wrOng 
to indulge in a very succinct observa
tion because that is likely to create 
greater misunderstanding than remove 
any misunderstanding.

Now, Sir, a last word. Whatever it 
may be, I think even if we are a bit 
doubtful, it is better to try than to 
lie supine. I would remind the House 
of a Persian saying;

Shri Syamnandan Sahaya: Very
good.

Shri C. D. Deshmnkh: .. which in 
simple language means:



203 General B u dget- 3 JULY 1^52 Demands for Grants i204

Shri Syamnandan Sahaya: Quite
right.

Shri Velayudhan: In simpler langu
age what is it?

Shri C. D. Deshmukh: It means that 
it is better to indulge even in a sense
less ellort than to lie asleep or supine.

Hon. Members in their jeremiads 
talk of a coming revolution. I am 
quite certain that a good deal of that 
is wishful thinking, io  my mind, the 
country is in very good heart and the 
revolution that they arc so fond of 
foretelling is not going to come for 
many a year to come. Therefore, they 
must reconcile themselves to living in 
political wilderness for a long period.

Shri Velayudhan: Many have said
like this in the past.

Mr. Speaker: Before I put the de
mands, I have a large number of cut 
motions. I do not think I need read 
out the numbers of the cut motions, but 
if necessary, I should have no objec
tion. Well, I may give the numbers.

(Cut motions Nos. 270, 534, 535, 536, 
670, 671, 821, 824, 973, 1215 and 1218 
to Demand No. 25;

Nos. 5.37, 072, 673 to Demand No. 26; 
No. 675 to Demand No, 27;
Nos. 422, 423, 424, 466, 539, 677 to 

Demand No. 28;
Nos. 680, 681 to Demand No. 32;
No. 596 to Demand No. 33;
No. 682 to Demand No. 35;
No. 685 to Demand No. 36;
Nos. 686, 687, 1202, 1203 and 1204 to 

Demand No. 37;
No. 467 to Demand No. 38;
Nos. 468, 692, 693, 974, 1165 to De

mand No. 41; and
No. 977 to Demand No. 114).
Mr. Speaker: The question is:

“That the demand under the 
head ‘Ministry of Finance’ be re
duced to Re. 1.”

“That the demand under the
head ‘Ministry of Finance’ be re
duced to Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re 
duced by Rs. 100.”

“That the demand under the
head ‘Ministry .^ f Finance’ be re
duced by Rs. 100.”

“That the demand under the
head ‘Customs’ be reduced by Rs. 
100.”

“That the demand under the
head ‘Customs’ be reduced by Rs. 
1 0 0 .”

“That the demand under the 
head ‘Customs’ be reduced by Rs. 
Rs. 100.”

“That the demand under th«
head ‘Union Excise Duties’ her re
duced by Rs. 100.”

“That the demand under the
head ‘Taxes on Income including 
Corporation Tax’ be reduced by 
Rs. 100.”

“That the demand under the 
head ‘Taxes on Income including 
Corporation Tax’ be reduced by 
Rs. 100.”

“That the demand under the
head ‘Taxes on Income including 
Corporation Tax’ be reduced by 
Rs. 100.”

demand under the 
on Income including 
Tax’ be reduced by

demand under the 
on Income including 
Tax’ be reduced by

demand under the 
be reduced by Rs.

“That the 
head ‘Taxes 
Corporation 
Rs. 100.”

“That the 
head ‘Taxes 
Corporation 
Rs. 100.”

“That the 
head ‘Audit’
1 0 0 .”

“That the demand under the 
head ‘Audit’ be reduced by Rs. 
100.”

“That the demand under the 
head ‘Currency’ be reduced by 
Rs. 100.”

“That the demand under the 
head ‘Territorial and Political 
Pensions’ be reduced by Rs. 100.”

“That the demand under the 
head ‘Superannuation Allowances 
and Pensions* be reduced by Rs. 
100.”
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‘‘That the demand under the
head ‘Miscellaneous Departments 
and expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100.”

“That the demand under the
head ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100.”

“That the demand under the
head ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100.”

“That the demand under the
head ‘Miscellaneous Departments 
and Expenditure under, the Minis
try of Finance’ be reduced by 
Rs. 100.”

“That the demand under the
head ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Finance’ be reduced by 
Rs. 100.”

“That the demand under the
head ‘Extraordinary Payments’ be 
reduced by Rs. 100.”

“That the demand under the
head ‘Extraordinary Payments’ be 
reduced by Rs. 100.’*

“That the demand under the 
hcQd ‘Exiraordmary Payments’ be 
reduced by Rs. 100.”

“That the .demand under the 
head ‘Extraordinary Payments* be 
reduced by Rs. 100.”

“That the demand under the
head ‘Ministry of Finance’ be re
duced by Rs. 100.”

“That the demand under the 
head ‘Ministry of Finance’ be re
duced by Rs. 100.” •

“That the demand under the 
head ‘Ministry of Finance* be re
duced to Re. 1.”

“That the demand under the 
head ‘Extraordinary Payments’ b« 
reduced by Rs. 100.”

“That the demand under the 
head ‘Other Capital Outlay of the 
Ministry of Finance’ be reduced to 
Re. 1.’*

“That the demand under the 
head ‘Taxes on Income including 
Corporation Tax’ be reduced by 
Rs. 100.”
u demand under the
head Grants-in-aid to States* be re

, duced by Rs. 100.”
' The motiona were negatived.

Mr. Speaker: I shall now put all the
outstanding D’emahds to the vote of 
the Houî vi. The question is:

. “That the respective sums, not 
exceeding the amounts shown in 
the third column of the order 
paper in respect of Demands Nos. 
25, 26, 27, 28, 29, 30, 31, 32, 33, 
34, 35, 36, 37, 38, 39, 40, 41. 109, 
110, 111, 112, 113, 114, 115, 77, 102 
and 103 be granted to the Presi
dent out of the Consolidated Fund 
of India to complete the sums 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in res
pect of the corresponding heads of 
Demands entered in the second 
column thereof.”

The motion was adopted.
[As directed by the Speaker the 

motions Jar Deviands for Grants which 
were adopted by the House are re
produced below—Ed. of P.P.]

D e m a n d  N o .  2 5 — M i n i s t r y  o f  F in a n c e

“That a sum not exceeding
Rs. 80,77,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course ol pay
ment during the year ending the 
31st day of March 1953, in respect 
of ‘Ministry of Finance’.”

D e m a n d  N o . 26—C u s to m s

“That a sum not exceeding
Rs. 1,74,11,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year ending 
the 31st day of Miirc-h lyj.i, in 
respect of ‘Customs’.”

D e m a n d  N o .  2 7 — U n io n  E x c i s e  D u t i e s

“That a sum not exceeding
Rs. 4,49,79,000 bo granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in res
pect of ‘Union Excise Duties’.”
D e m a .nd  N o . 2 8 - T a x e s  o n  I n c o m e  

in c l u d in g  C o r p o r a t io n  T a x

“That a sum not exceeding 
Rs. 2,85.36,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the
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sum necessary to 4efray the 
charges that will c6me in course 
of payment during the year end
ing the 31st day of March 1953, 
in respect of ‘Taxes on Incpme 
including Corporation Tax’.”

D e m a n d  N o . 29—O p iu m
“That a sum not exceeding 

Rs. 23,01,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year ending 
the 31st day of March 1953, in 
respect of ‘Opium’.”

D e m a n d  N o . 30— S t a m p .s

“That a sum not exceeding 
Rs. 67,14,000 be granted to the 
President, out of the Consolidated 
fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
o f, ‘Stamps’.”

D e m a n d  N o . 31 - * P a y m e n t  t o  o t h e r  
G o v e r n m e n t s , D e p a r t m e n t s  e t c ., 
ON a c c o u n t  o f  t h e  A d m in is t r a t io n  
OF A g e n c y  S u b je c t s  \ nd M a n a g e
m e n t  o f  T r e a s u r ie s .

“That a sum not exceeding 
Rs. a,55,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year end
ing the 31st day of March 1953, 
in respect of ‘Payment to other 
Governments, Departments etc., on 
account of the Administration of 
Agency Subjects and Management 
of' Treasuries’.”

D e m a n d  No. 32—A u d i t
“That a sum not exceeding 

Rs. 5.02,62,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of payment 
Hfurinp the vear ending the 31st 
day of March 1953, in respect of 
‘Audit’.”

D e m a n d  N o . 33— C u r r e n c y

“Thnt a sum not exceeding 
'R'; 1 !i3.M6.000 be granted to the
President out of the Consolidated 
Fund of India tn romD’ete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
Slst day of March 1953. in respect 
of ‘Currency’.”

D i^ n d  No. 34—M int

• That a sum not exceeding 
Rs. 65,03,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 

,of ‘Mii^t’.”

Demand No. 35—T e r r ito r ia l  and 
P o lit ic a l Pensions

“That a sum not exceeding 
Rs. 15,33,000 be granted to the 
President, out of the Consolidated . 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of ‘Territorial and Political Pen
sions’.”.

Demand No. 36—Superannuation
A llowances and P ensions

“That a sum not exceeding
Rs. 2,07,75,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the

, 31st day of March 1953, in respect 
of ‘Superannuation Allowances and 
Pensions’.”

Demand No. 37—M iscellaneous De
partments and Expenditure undep 
the Ministry  of F inance

“That a sum not exceeding
Rs. 1,05,79,000 be granted, to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry 
of Finance’.”

D em an d  N o . 38—G r a n ts - in -a id  Tt
S tate?

"That a sum not exceeding
Rs. 8.85.96,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of *Grants-in-aid to States’.”
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ilMAKD iHO. j y — iVilSCELLANtUliii A d - 
JUbTML.ST2S UETWEJî N THE UNION AND 

J bXAXE UOVEKNM£NTb
• "Tnat a sum uol exceeding 

Rs. b5,U00 be grained lo the 
f'resideiu, out ol tne Consolidated 
Fund oi india to compleie the sum 
necessary to dclray the cnarges 
thai wiii come m course of pay
ment during the year ending the 
31si day ol March 1953, m respect 
01 ivlibceiianeout. Adjustments bet
ween me Union and State Gov
ernments’.”

Demand No. 4U—Phe-faktiiion P a y 
ments

‘‘That sum not exceeding
Jls. 1,05,85,000 be granted to the 
President, out ol the. Consolidated 
Fund ol India to conipicte the sum 
necessary to defray the charges 
thac wiii come la cour.se ol pay
ment during tne year ending the 
31st day of Marcn 1U53, in respect 
ol ‘Pre-Partition Payments’.”

Demand Mo. 41—Extkaouuinaiu’ Pay- 
 ̂ ments

“That a sum not exceeding
Rs. 11,16,35,000 be granted to the 
President, out of the Consolidated 
Fund of India lo complete the sum 
necessary to dt.fray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect • 
of ‘Extraordinary Payments’.”

D e m a n d  N o . 109— C a p i t a l  O u t l a y  on 
THE I n d ia  S e c u r i t y  P r e s s

“That a sum hot exceeding
Rs. 6,39,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of ‘Capital Outlay on tho India
Security Press’.”

D z m a n d  N o . 110— Capital O u t l a y  o n  
C u r r e n c y  *

“That a sum not exceeding 
Rs. 27,000 be granted to the 

 ̂ President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of ‘Capital Outlay on Currency'.”
>*mand N o. I l l—CApriAL Outlay o ii  

Mnrrs
‘‘That a sum not exceeding 

Is. 22,01,000 be granted to the 
i*r®sldent. out of the Consolidated

Fund of India to complete the sum 
necessary to defray the charges 
that wiii come in course of pay
ment during the year ending the 
31st day of March 1953. in respect 
of''Capital Outlay on Mints*.”

D em an d  No. 112—C o m m u te d  V a lu e
OF P e n s io n s

“That a sum not exceeding 
Rs. 66,43,000 be granted to the 
President, out of the Consolidated 
Fund of india to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending tho 
31st day of March 1953, in respect 
of ‘Commuted Value of Pen
sions’.”

D em a n d  N o . 113—P a y m e n t s  t o  R e 
t r e n c h e d  P e r s o n n e l

“That a gum not exceeding 
Rs. 1,52,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of ‘Payments to Retrenched Per
sonnel’.” •

D em an d  No. 114—O t h e r  C a p t ia l  O u t 
l a y  OF THE M i n i s t r y  or F in a n c e

“That a sum not exceeding 
Rs. 10,00,03,000 be granted to the 
Presiaent, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
thnt will come in course of pny- 
ment during the year ending tjie 
31st day of March 1953, in respect 
of ‘Other Capital Outlay of the 
Ministry of Finance’.”

D em and  N o . 115— Lo a n s  and  A d v a n c es
BY the C e n tr a l  G o v e r n m e n t

“That a sum not exceeding 
Rs. 11,37,38,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March 1953, in respect 
of 'Loans and Advances by the 
Central Govemment'.**
D em an d  N o . 77—D e p a r t b u n t  o f

PARLlABOIfTARY AfFAIRS
“That a sum not exceeding 

Rs. 71,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the suirt 
oeces.sar7 to defray the diarges 
that will come in course of pay
ment during the year ending the
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3ist day oi March 1953, in respect 
ot ‘Depirtment o£ Parliamentary 
Affairs’.’

Dem /ind No . 102— P̂arliament

“Tha a sum not exceeding 
Rs. 7i .19,000 be granted to the 
Preside it, out o£ the Consolidated 
Fund o’ India to complete the sum 
necessa-y to defray the charges 
that wi J  come in course of pay
ment daring the year endmg the 
31st day of March 1053, in respect 
of ‘Parliament’.”
Demand No. 103—M iscellaneous 
Expenditure under the Parliam en t 
S e c re t u a t

“Tha a sum not exceeding 
Rs. ' /,000 be granted to the 
Presidi it, out of the Consolidated 
Fund 0̂  India to complete the sum 
necessa y to defr&y the charges 
that w ' come in course of pay
ment d ring the year ending the 
31st da of March 1953, in respect 
of ‘R scellaneous Expenditure 
under the Parliament Secre- 
tarlatV*»

APPROPRIATION (NO. 2) MTJ.
The Minister of Finance (Shri C. 1 

Deshmukh): 1 beg to move for leav 
to introduce a Bill to authorise paj 
ment and appropriation of certai 
sums from and out ol the Consolidate 
Fund of India for the service of th 
tinancial year 1952-53.̂ ^

Mjr. Speaker: the question is; '

“That leave be granted to intro
, duce a Bill to authorise. payment 
' and appropriation of certain sums 

from and out of the Consolidated 
Fund of India for the servicc of 
the financial year 1952-53.”

The motion was Adopted
Shri C. D. •Deshmukh: I introduc

the Bill.

Mr. Speaker : The House now stanc 
adjourned till 8-15 a.m. tomorrow.

House then adjourned till 
Quarter Past Eight of the Clock C 
Friday, the 4th July, 1952.

•Introduced with the recommend 
tions of the President.




